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DIRECTORATE GENERAI」 OF FOREIGN TRADE
rDES‐ II SECT10N〕

RATIFIED MINUTES OF THE NORMS COMMITTEE‐ II

ⅣIEETING No.7/81 DATED 29。 11.2018&05。 12.2018

Pleasc Notc

(D  For infomation of exporters,Norlns Committcc― H handles an cases pertaining to flxation/ratincalon of

norms for Export Productsね 1ling under ITC(HS)Chapter 72 to 76,78 to 80,85.Communications in
respect of cases/pertaining to NC― II may be sentto email addrcss:nc2.dgna)nic.in

(li) In certain cases the decision of the Norms Committcc rcfcrs to the Recommendations/ObseⅣ ations/
Derlciencies received ionl the concemed Tcchnical Authority. Whercver appHcable,a scanned copy of

such document has been placed at the end Of the Minutes, in running scrial orders. The concemcd

flrln/company may go through the same and respond accordingly

(iiり  Similarly,a scanned copy Of the blank Standard Deflcicncy Forlnat,which may flnd a rcference in NC
decisiOns,has alsO becn attached in the end.This may alsO be refcrred to by the concemed flrln/company

and may be responded accordingly.

(市)The Norlns Committee has taken dccision Only with rcspect to tcchnical aspcct/wastagc nolllls Whilc
redceming the applications, RAs should check thatthe applicant has fulЯ lled aH requirements as prescribcd
in pOlicy/prOcedure including those in POlicy Circulars issued fronl tirne to tilne or any other provisiOns

under FTP/HBP fOr EODC

(V) Wherever the COmmittee has rlxed Norms,the concemed RA may ensure that AA is issued on the
、vastagcs/consumptiOn as ratifled by thc cOmmittee Or as per wastages clailned in the applicatiOn,

whichever is less

The Mceting No 7/81 ofNorlns Committec― II fOrthe year 2018-19 on 29 11 2018 and 05 12 2018 was held
under the Chaimanship of shri R.R Goyal,AdditiOnal Dircctor General ofForeign Tradc tO cOnsider thc fo110wing

applicatiOns fOr ratiflcation of n0111lS in respect Of advance authOrizations under Duty ExcmptiOn Schemc
rρ■_^+△_ハ ^r「 ^_^:^___J 、 1・   ^^●  ́^^ __●   ^ _́(Chapter_4)OfForeign Tradc POlicy 2015-20.The f0110wing membcrs were presentin the mectingi

(vi) The minutes of cases discussed in this meeting are as below

MEETINC NUMBER :7/8卜 ALC2/2018 MEETINC DバrE:29112018&o5122018

Name & Designation

ShriS.K. Bhatnagar, Dy. IA

Shri K S sOdhi,AD

Shri Sundeep Chauhan, DO

Shri VC.Agarwal,cOnsuiant(TEC… 3)

Shri Shaish Kumar, Consultant (TEG D

Shri Randheep Thakur, DDG

Shri Chandrakanth Reddy Vtuilu,,qrtr OCFT

ase No.:1/23/81-ALC2/2017 rty Name: BHARAT HEAVY
ECTRICALS LIMITED

tc:7/8卜ALC2/2018
112018

Q File:01/81/050/00500/AM18/

5/23/040/Ooo41/AMlo/
ic No/Date:0510250513

cislon: Thc COmmittee cOnsidered the aoendヵ ,nЯ nhcor、′0月 ,■ ^+●I^α
=士
登廿丁
~~~TT~=T■

T丁~T~irrn had appcarcd for PH in Mceting
:4/81-ALC2/2018 dated 27 08.2018 and was askcd tO prOvidc certain details fOr exanlinatiOn ofthe case in

―

Sl.No.
Department

1

MOS
2.

MSMI]

DIPP

4.
DGI「T

DGFT
6.

DGFT
7

DGFT



ヽ

ffiformationhasbeenreceivedsofar.TheCommitteedecidedtosendafinalreminder
the firm and defer the case.

Datei7/8卜 ALC2/2018

9.11.2018

Name: VEM
HNOIン OGIES PVT I′ I｀D

No.:8/10/81-ALC2/2014

ic No/Date:0910055685
Q File:01/81/050/00265/AM15/

ision:ThC Committee considered the agenda and nOted that a conlnunication dated 29.11.2019 haS been

ived from McitY、 vhereby they havc infolllled not haVing receivcd this appliCation/case.The CommitteeんじⅣcu HυШ Ⅳl・・ 1… … υ′… ′“
野 ftt」tttII'ol∴ ndDDTY h ld scnt a deflciency letter datedoted thatthe case was referred to DE:

1.08.2014 to the pany Rcply ofthc paiy waS also sentto I)EITY on 01.05.20 15 and since then this conllnittee――――・  ^    ・      ^― J^1_^``L^^^_^ぃ o‐●:no tハ △MlR The cas

瀞鱗蠅熙雛拙I麟通義鮒鮒鮒
l

赫 lity18be cJcultted ttcordhgけ
Wれh aCCOuntabniv clauSC

concerned maY take suitable I action accordingl

)/Datei7/8卜 ALC2/2018

.112018        _

Name:EPSHンON
ATTERIES PVT. LTD'

No.:2/8/81-Alノ C2/2013

ic.No/Datei08101 20617LA File

32/AM14/面 :01/81/050/00H8/AM14/

hat the dtf"i"n"y letter has not yet been sent

he party As per advice o-lconsuriant,,lt: llt:::1,[:lii:1"-.:X"if"ii,:'the 
fonowing mav be asked:

weight individuany.                             |

w:::樽 Ld br hem nQ2狙 d3W油 ぬdr mdecJ額

weight and yicld.

5.  JustiflCatiOn fOr 10%wastagC.

case stands defened'

.11.2018

Namc:SIECHEM
HNOLOGIES PRIVATE

No.:6/24/81-ALC2/2013

ic No/1Date:0410152322

7112013
04 I 24 I O4o I 0o 192 I AMI 4 IFile 10 1/81/050/00394/AM14/

l'wa/4alvrv'vv^-- - 

-J 
r as decided in the last meetlng

ffi :ir"' : #',:.'"'# :lt:::[r: ; Il, i"#ilin. n o"' to'

ЮJd be"m■heじOmmⅡCC滞
謎 聴 挑 漁 話 liれ c・ )Кcommend舶

Onお und∝ :

he abOVe AA as per COnsultar

l.QuantiryofimportitemNo.lisallowedwithwastageofl%wjthaccountabilityclause.
2. Quantity of import ii"* N". 2 & 3 isutto*"i with iastage of 5% each with accountability clause'

ntial action accord

〆2



Casc No:7/24/81-ALC2/2013 Paty Namei SIECHEM
TECHNOLOGIES PRIVATE
しIMITED

Meet

No Date17/81-ALC2/2018

29112018

Approved

HQ File :01/8 1/050100395/ AMl4/ RLA F‖ c
104/24/040/00193/AM14/

しic No/Datc10410152323

27 112013

Decision: The Committee considered the agenda and observed that the case is pending with DoT since

13.02.2014 and D.O. letter was sent to DoT on 03.02.2015, however, no information received so far. The

Committee decided to ratify the norms for the aboye AA as per recommendation of Consultant (TEC-3) &
Consultant (TEC- l) present in meeting as under :

l. Quantity of import item No.l is allowed with wastage of l% with accountability clause.

2. Quantity ofimport item No.2 & 3 is allowed with wastage of57o each with accountability clause.

RA concerned may take suitable consequential action accordingly.

6

Case No:16/6/81‐ Al,C2/2014 Pary Name:LS CABLE INDIA
PRIVATE LIMITED,

Meet

Nυ Date:7/81‐ALC272018
29 11 2018

〔)crcrcd

HQ File :0 l/81/050/00 I 70/AM I 5/ RLA Fnc
:05/23/040/00004/AM15/

Lic No/Datc:0510386026

08052014

Decision: The Comminee considered the agenda and observed that the case is pending with DoT since
13.06.2014 and P,/H letter as decided in the Meeting No. 5/81-ALC2/2018 dated 10.10.2018 has not yet been sent
lo the party. The Committee also observed that hard copy of application is not in record. The Committee decided
lo call the firm for personal hearing and also requested to RA concemed and the party to forward the copy of
application.

fhe case stands defered.

7

Case No.:25/13/81-ALC2/2014 P肛りName:JUPITER SOLAR
POWER LIMITED

Mcct

No/Date:7/8卜 ALC2/2018
29112018

Deferred

HQ IIilc,01/81/050/00441/Aヽ 415/ RLA File
102/24/040/00090/AM15/

Lic No/Datc:0210204856

25082014
Decision: The Committee considered the case and observed that earlier the case was referred to MSME and
decided to forward the case to MNRE in Meeting No.7/81-ALC2/2015 dated 14.07.2015 as per recommendarion
of representative of MSME. The comminee also observed that a D.o. reminder as decided in Meeting No.:
6l8l-ALC2l20l8 dated 0l.l I .2018 has not yet been sent to MNRE ard earlier a reminder was sent to MNRE on
05.08.2016. Accordingly, committee decided to send a D.o. reminder to MNRE to expedite the matter.

Ihe case stands deferred.

Casc No:2/1/81‐ Al,C2/2015 Pary Name:JUPITER SOlン AR
POWER LIMITED

Mect

No/Datc17/81 ALC2/2018

29112018

I)cfcrrcd

HQ
「
ilc 10 1/81/050/00002/AIヽ416/ RI´A Fnc

102/24/040/00219/AM15/

Lic NyDatc:0210205584

19022015
Dccision:The Committce considcrcd the agcnda and obscrved that carlicrthc case was rcfcrrcd to DIPP on

16 03 2015 and decidcd tO fOnvard thc cascto MNRE in Mccting No 1/81‐ ALC2/2015 dated 17 04 2015 The
3ommittcc also obscrvcd that a D O rcmindcr as dccidcd in Mccting No:6/81-ALC2/2018 dated 01 11 2018 has

3
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yet been sent to MNRE and earlier a reminder was sent to MNRE on 05.0g.2016. Accordingly, the
nmittee decided to send a D.O. reminder to MNRE to expedite the matter

case stands deferred

ギ'・坤瑠,ゃ。「

9

Casc No:7/5/81-ALC2/2015 Pa■y NamcilIIA POWER
SOI´AR SYSTEMS LTD No/Date:7/81‐ALC272018

29112018

M Dcferred

HQ File 10 1/81/050/00107/7ヽ 4ヽ16/ RLA File
107/24/040/00470/AM15/

Lic No/Date:0710108018

15042015
Decision: The Committee considered the agcnda and observed that earlicr the case was referred to MSME and-
decided to forward the case to MNRE in Meeting No. 5/81-ALc2/2015 dared 18.06.2015 as per recomm€ndation
of representative of MSME. The Committee also observed that and a D.O. reminder as decided in Meeting No.:
6/81-ALC2/2018 dated 0l.l L2018 has not yet been sent to MNRE and earlier a reminder was sent to MNRE on
05.08.2016. Accordingly, the Committee decided to send a D.O. reminder to MNRE to expedite the matter.

Ihe case stands deferred.

Casc No:12/13/81-ALC2/2015 Pary Namc JUPITER SOLAR
POWER LIMI「ED NυDate:7/8卜 ALC22018

29112018

M Dc lcrrcd

HQ File 101/81/050/00245/AM16/ RLA F‖ c
102/24/040/00033/AM16/

Lic No′1)atc1021 0205883

12062015
Decision: The Commiftee considered the agenda and observed that a D.O. reminder as decided in Meeling No.:
5l8l-ALC2l20l8 dated 0l.l1.2018 has not yet been sent to MNRE as the case is pending with MNRE since 2015
and earlier a reminder was sent to MNRE on 05.08.2016. The Committee decided to send a D.O. reminder to
MNRE to expedite the matter

Ihe case stands deferred.

l

Casc No:6/14/81-ALC2′ 2015 Parけ Namc CLAZIUM
FACADES PRIVATE LIMITED

lヽcct

NυDate:7/81-ALC22018

29112018

Dcferred

HQ Filc:01/81/050/00271/Alヽ 416/ RLA File
131′83/040/00067/AM16/

しic No/Date:3110065618

)3092015

Decision: The Committee considered the agenda and observed that earlier the case was referred to MSME and

lorwarded to DIPP as decided in Meeting No.: 2/81-ALC2/2018 dated 29.05.201 8.The Comminee also observed
that deficiency letter has not yet been sent to the party as raised by DIPP in Meeting No.: 5/81-ALC2/2018 dated

10.10.2018. The Committee decided to ask the firm to fumish the following information for examination ofthe
;ase:

l. Details ofwastage claimed.
2. Weight and thickness ofimport item I to 5.

3. Weight of export item.

fhe case stands deferred.

Casc No:46/5/81-ALC2/2018 Pa●y Namc:FCI OEN
CONNECTORS LIMITED

4ヽeet

No/Datc:7/81‐ALC2/2018
29112018

Dc lcrrcd

HQ Filc 101/81/050/00254/AM19/ RLA F‖ e

110/80/040/00054/AM16/

Lic No/Datc 1010059308

11 l12015
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: The Committee considered the agenda and observed that case has been referred to MeitY for
MeitY has now informed that they are yet to receive the application. 'I'he Committee decided

the application to MeitY The case as deferred.

Casc No:25/22/81‐ AI′ C2/2015 Paty Name:I′ S CABIン E INDIA
PRIVATE LIMITED,

Mcct

NげDatc:7/81 ALC22018

29 112018

【)cft・ l■ cd

HQ File :0 I /8 1/050 1004621 AMI 6/ RLA File
i05′23/040/00324/AM16/

Lic No/Datc:0510396433

2611 2015

Decision: The Committee considered the agenda and observed that the case is pending with DoT since 2016 and

llso copy of application was not available for thc examination ofthe case in the meeting. The Committee also

)bserved that a letter for asking copy of application as decided in last meeting could not bc sent to RA concemed

md the firm. Hence, the Committee decided to ask the RA concemed and the firm to forward complete copy of
:he application for examination ofthe case.

Ihe case stands deferred.

14

Case No:49/14/81‐ ALC2/2016 Paty Name:NSIL EXPORTS
LIMITED

Mect

NυDatc:7/81‐ALC22018
29112018

Rejected

HQ File:01/81/050/00300/AM17/

56/24/040/00025/AM17/

FilcRI′A しic No/Date:5610004970

38082016
Decisio[: The Committee considered the agenda and as per recommendation of representative MoS decided to
reject the case as it was observed that no information was received from the firm regarding license amendment
sheet for export product description as per MoS vide their U.O. No. 2( I I )/20l6-TD dated 29.12.201'l .

RA concemed may take suitable consequential action accordingly.

Casc No:2/11/81-Al´ C2/2016 Pary NamciSHARDA MOTOR
INDS LTD

Meet

No/Datc:7/8卜 ALC2/2018
29112018

Dclcrrcd

HQ File:01/81/050/00217/AM17/ RLA File

:05ノ24/040/00210/AM17/
Lic No/Date:0510399432

11082016
Decision: The committee considered the agenda and observed that hard copy of application has not been
received yet from concemed RA and the firm as asked for earlier. lbe Committce also noted that a letter for
asking copy of application as decided in last meeting could not be sent ro concemed RA and the firm. Hence. the
committee decided to ask the concemed RA and the firm ro forward complete copy ofthe application for
-'xamination of the casc.
fhe case stands deferred.

Casc No:4/18/81‐ ALC2/2016 Paty Namc:BINDAI′
SMEし「 ING PVT LTD

Mcct

No/Datc17/81 ALC2/2018

29 112018

Rejected

HQ Filc:O1/81/050/00355/AM17/ RI′ A File

105/23/040/00239/AM17/
しic No7 Date:0510399561

24082016
Decision: : Earlier, the case was refcned to MSME and decided to forward the case to MoM in Meeting No.:
l9/81-ALC2/2018 dated 05. 12.2017 since MSME discontinued providing comments. However, It is observed
:hat as per Meeting N o.: 20181-Al-c2/201E dated 23.0I .2018 case was forwarded to MOS. As per technical

5



⌒

present in meetingNo.:01/81-ALC2/2018 dated 15.05.20 I 8 firm has been requested to provide

ininformationforexaminationofthecaseandD/Lhasbeenissuedon3l.08.20l8&l8.l0.20l8,howwer,
reply received. The Committee decided to reject the case.

17

Casc No:13/18/81‐ ALC2/2016 Paty Namc:GRAVITA INDIA
じTD

Meet

No/Date17/81‐ALC2/2018
29112018

Defened

HQ Filc:01/81/050/00364/AM17/ RLA File

i13/24/040/00022/AM17/

Lic No/Date:1310048372

Э9092016

Decision: Earlier, the case was refened to MSME and decided Io forward the case to MoM in Meeting No.:
19l8l-ALC2120l8 dated 05.12.2017 since MSME discontinued providing comments. As per technical authorities
present in meeting N o.: 0l181-ALC2/2018 dated I 5.05.20 | 8 firm has been requested to proyide certain
information for examination ofthe case and D/L has been issued, however, no reply received. The Committee
lecided to issue reminder to the firm and defer the case.

Casc No:2/17/81-ALC22016 Party Namcl BHARAT卜 lEAVY
ELECTRICALS LIヽ41TED

4ヽcct

No/Date:7/81 ALC2つ 018

29112018

Deferred

HQ Fne101/81/050/00337/AM17/ RLA Fne

111/24/040/00002/AM17/

しic No/Date:l110028230

22092016

Decision: The Committee considered the agenda and observed that the case is pending with DHI from

07.12.2016 for comments. The Committee also observed that deficiency letter was sent to the firm on 06.04.2017

and reply of the firm was sent to DH I on I 6.08.201 7. Second de ficiency letter was sent to th e firm on 22.12.2O17

andthefirmreplywasreceivedonl4.ll.20l8,however,firm'sreplyhasnotyetbeensenttoDHl.The
Committee decided to send firm's reply to DHI for comments and defer the case.

Casc No:4/15/81-ALC2/2016 Paty Namc:ESWARI GLOBAL
METALINDUSTRIES PRIミヽ E
LIMlTED

Meet

No/Datc:7/81-ALC2/2018

29112018

Rejected

HQ File:01/81/050/00330/AM17/ 彫角鵬υ剛卿Am7 脚g置翌翌
Decision: fhe Committee considered the agenda and observed that a deficiency lettel was sent to the firm on

04.09.20 t 8 and final reminder on 18.10.201 8, however, no reply received fiom the firm. The committee decided

to reject the case.

RA concerned may take suitable consequential action accordingly.

20

Case No.:3/7/8卜ALC2/2018 P霞り Namc:DIAMOND
ENGINEERING(CHENNAI)
PVT LTD

Mcet

No/Datc:7/81‐ALC22018
29112018

Deferred

HQ Fnc101/81/050/00380/AM19/ RLA Filc

104/24/040/001157Alヽ417/

しic No/Datc:0410162411

24102016

Date:

D""irion, Th" Co-mittee considered the agcnda and noted that hard copy ofthe application has not received yet

for the examination of case. The Committe; decided to request concemed RA and the firm to forward the copy of

application for needful action and defer the case.

l

Case No:4/7/81‐ALC2/2018 Pary Namc:DlAMOND
ENGl■lEERING(CHENNAl)
PVT LTD

Meet

No/つ ate:7/81 ALC2/2018

291120〕 8

Deferred



HQF‖ c101/81/050/00381/AM19/ RLA Fnc
104/24/040/00141/AM17/

しic No/Datc10410162483

10112016
Date:

Decision: The Comminee considered the agenda and noted that hard copy ofthe application has not received yet.
Ihe Committee decided to request concemed RA and the firm to forward the copy ofapplication for needful
action and defer the case.

Casc No:41/22/81-AI,C2/2016 Party Namei VEDANTA
Liヽ41TED

Mcct

NυDate:7/81‐ ALC2/2018
29112018

Defened

HQ Fnc:01/81/050/00546/AM17/ RLA Filc

105/24/040/00477/AM17/

Lic No/Date10510401091

05012017

Decision: Earlier, the case was referred to MoM and decided to forward to Consultant (TEC-3) in Meeting No.:
5/81-ALC2/2018 dated 10. 10.2018 for comments as no information was received from MoM. The Committee
lonsidered the agenda and as per the advice ofConsultant (TEC-3) decided to ask the firm to furnish the
lollowing information for examination ofthe case:

L Composition of Export ilem.
2. Calculation ofmaterial required alongwith wastage with justification.

Ihe case stands deferred.

Casc No:26/23/81‐ ALC2/2016 Party Namc:VEDANIA
LIMITED

Mcct

No/Date17/8卜 ALC2/2018
29112018

Deferred

HQ Filc 101/81/050/00573/AM 177 RIンA Filc

10524/040/00503ノAM17/
Lic No/Datc1051 0401264

12012017

Decision: Earlier, the case was referred to MoM and decided to forward to Consultant (IEC-3) in Meeting No.:
5/81-ALC2/201 8 dated 10. 10.2018 for comments as no information was received from MoM. The Committee
considered the agenda and as per the advice ofConsultant (TEC-3) decided to ask the firm to fumish the
lollowing information for examination ofthe case:

L Composition of Export item.
2. Calculation ofmaterial required alongwith wastage with justification.

Ihe case stands defened.

24

Casc No:4/2/81-Al′ C2ノ2017 Party Namcl ATC PRECISION

C()MPONENTS P LTD
Mcct

No/Date:7/81-ALC2/2018

29112018

DcたFCd

HQ F‖ c,01/81/050/00004/AM18/ RLA File

:05/23/040/00496/AM17/

Lic No/Datc:0510401808

01032017

Decision: Earlier, the case was referred to DIPP and decided to forward to Consultant (TEC-I) in Meeting No.:
2l8l-ALC2/2018 dated 29.05.2018 for comments as no information was received from DIPP The Comminee
considered the agenda and observed that a deficiency letter was sent to the firm as per advice of Consultant
(TEC-1) on 09.10.2018 and subsequent reminder on 27.11.2018, howevcr, no reply received. The Comminee
Cecided to wait for reply ofthe firm and defer the case.

Case No.:8/19/81-ALC2/2017 Pany Namc THERMO CABLES
しIMITED

Meet

No/Date:7/81 ALC22018

29112018

Deたrcd

HQ File:O1/81/050/00381/AM18/ RI′A Filc

:09/24/040/00498ノAM17/
1´ ic No/Datc:0910064738

01 032017



⌒

: The Committee considered the agenda and observed that firm has been requested to provide certain

on 27.I 1.2018 for examination ofthe case, however, no reply received. Thc Committee decided to

for reply ofthe firm and defer the case.

Casc No:24ノ 3/81-ALC2/2017 Parり Name:PHOENIX F01LS
PVT LTD

Mcet

NυDate:7/8卜 ALC22018
29112018

Approvcd

HQ F‖ e:01/81Ю 50/00058/AM18/ RLA Filc

:03/95/040/00918/AM17/

LicNυ Date10310811575

02032017

Decision: The Committee considered the agenda and rcvicwed the response ofthe firm to DL issued and decided

:o ratify the norms for the above AA as per recommendation of MoS representative allowing 3% wastage with

the condition that the thickness ofitem exported would be less than the thickness of item imported. The words

'Hot Rolled" may be deleted in the description of import item.

RA concemed may take suitable conscquential action accordingly.

Casc No:2/3/81-Al′ C2/2017 Pary Namc:JINDAL QUALITY
TUBULAR LIMITED

Mcct

No/Datc:7/81-ALC2/2018

29112018

Deferred

HQ Fne:01ノ 81/050/00036/AM18ノ RLA「nc
105/23/040/00594/AN117/

しic No/Date:0510401960

15032017

Decision: Earlier. the case was referred to DIPP and Consultant (TEC- l ) for comments. In the last meeting, this

;ase was refened to Consultant (TEC-3) for comments. The Committee considered the agenda and decided to ask

the firm to fumish the following information as per advice of Consultant (TEC-3) present in the meeting.

l. Serial No. 2 ofthe Standard Deficiency l'ormat.

2. Calculation ofwastage with justification.

3. Details ofDuplex material with justification.

The case stands deferred.

Casc No.:16/9/81-ALC2/2017 Pary Namc:NAT10NAL STEEl´
AND AGRO INDUSTRIES LTD,

Meet

No/Datc:7/81-ALC2/2018

29112018

Defened

HQ Fnc:01/81/050/00187/AM18/ RI´AF‖ c

156/24/040/00051//ヽ M17/
しic No/Date:5610005104

23032017

Decision: The comminee considered the agenda and on the request of representative of MoS, handed over reply

and application ofthe party to him. The case was deferred

Casc No■ 2/4/81-ALC2/2017 Party Namc VINEY
CORPOltAl10N LTD

Mcet

No/Datc:7/8卜 ALC2/2018

29112018

I)qlened

HQ F‖c101/81/050/00091/Aヽ 418/ RLA Filc

105/24/040/00642/AM17/

Lic No/Datc10510402093

30032017

O""irior.. fn" committee considercd the agenda and noted that MEI'IY vide email dated 29.11.2018 has

;ommunicated that the application was not received. It was noticcd that the application was received by MEITY

earlier, So the committee decided to remind MEI I'Y. H"n"" th..ut" ot d.f"d



Case No:22/5/81‐ ALC2/2017 Pary Name:SHREE‐ JI
POWERLrNES

Mect

No/Datc:7/8卜 ALC2/2018
29 112018

Withdrawn

HQ Filc O1/81/050/00128/AM18/ RIンA「 ilc

103/95/040/00966/AM17/

Lic No/Date10310812251

30032017

Decision: The Committee considered the agenda and noted that the firm vide their letter dated 22.10.2018 has
informed that they have sunendered Ihe license. Accordingly, the Committee decided to withdraw the case from
the agenda.

l

Casc No:23/5/81 ALC22017 Pat/Namc SHREE JI
P()WERIINES

Mcct

NυDate:7/81 ALC272018

29112018

Ⅵ′ithdrawn

HQ F‖ c:O1/81/050/00129/Alヽ 418/ RLA F‖ c
103/95/040/00967/AM17/

しic No/Datc:0310812250

30032017

Decision: The Committee considered thc agenda and noted that the firm yide their letter dated 22.10.2018 has
informed that they have surrendered the license. Accordingly, the Committee decided to withdraw the case from
the agenda.

32

Casc No:17/9/81-ALC2ノ 2017 Palty Name:NITSON AND
AMIISU BUll.DING SYS「 EMS
PRIVATE LIMITED

Mcct

No/Datc:7/81 ALC2'018

29112018

Dererrcd

HQ Filc:01/81/050/00188/AM18/ RLA Filc

105/24/040/00053/AM18/
しic No/Date:0510402502

09052017
Decision: The committee considered the agenda and noted that a pH letler was sent to the firm only on
z7 .11.2018. The committee decided to call the firm for pH in the next meeting and defer the case.

Case No:36/17/81-ALC2/2017 Paty Name:REEPINDUS「 RIES
PVTLTD

Mcct

No/Date:7/81 ALC2つ 018

29112018

Defcrrcd

HQ Fnc:01/81/050/00346/AM18/ RLA Fnc
104/24/040/00017/AM18/

Lic Nυ Date:0410163091

11052017
Decision: Earlier, the case was referred to Dlpp and decided to forward the case to consultant (TEC-3) in
Meeting No.: 5/81-ALC2/2018 dated 10. 10.20l8 for comments as no information was received from DIpp. The
Committee considered the agenda and as per advice ofConsultant (TEC-3) decided to ask the firm to submit the
information on point 3, 4, 5 & I I ofthe standard Deficiency Format for examination ofthe case.

fhe case stands deferred.

34

Casc No:8/11/81-AIッ C2/2017 Palty Namc PARAM
INI)USI RIES

IVLct

No/Datc:7/81‐ALC22018
29112018

DcFc・rrcd

HQ Filc 101/81/050/00246/AM18/ RIレA「 ilc

103/95/040/00112/ノ Mヽ18/
Lic NυDate:0310813249

12052017
Decision: Ihe Committee considercd the agenda and observcd that the firm had appeared for PH in Meeting No.:
5l8l -ALC2l20l8 dated 10. I 0.201 8 and was asked to provide certain details for examination of the case in the
meeting, however, no information has been receivcd so far. Hence, the Committee decided to send rcminder to
lhe firm and defer the case



Case No:18/12/81-ALC2/2017 Party Namc:PARAM
INDUSTRIES

Mect

No/Datc:7/81-ALC2/2018

29112018

Dcfcrred

HQ File:01/81/050′ 00273/AM18/ RLA
「
ilc

03/95/040/00111/AM18/

[lc NυDatc:0310813248

12052017

Decision: The Committee considered the agenda and observed that the firm had appeared for PH in Meeting No.:

5/81-ALC2l2Oll dated 10. 10.2018 and was asked to provide certain details for examination ofthe case in the

meeting, however, no information has been received so far. Hence, the Committee decided to send reminder to

the 6rm and defer the case.

Casc No:7/11/81‐ALC2/2017 Pa,y Namc:PARAM
INDUSTRIES

|ヽ4cct

No/Date:7/81‐ALC2/2018
29112018

Dcft‐ rcd

HQ F‖c:01/81/050/00245/AM18/ RLA Fnc
:03/957040/00155/Aヽ418/

Lic No/Date:0310813563

25052017

Decision: The Committee considered the agenda and observed that thc firm had appeared for PH in Meeting No.:
y8l -ALC2/2018 dated 10.10.2018 and was asked to provide certain details for examination ofthe case in the

meeting, however, no information has bcen received so far. I Ience, the Committee decided to send reminder to

the firm and defer the case.

７
′

〔〕asc No:19/12/81-Al.C2/2017 Parり Name:LへRAM
NDUSTRIES

Mcct

NorDate:7′ 81‐ALC2/2018

29112018

Defened

HQ File :0 l/8 l/050 1002'7 4/ AMI 8/ RLA File
:03/95/040/00157/AM18/

Lic No/Datc:0310813559

25052017

Decision: The Committee considered the agenda and observed that the firm had appeared for PH in Meeting No.:

5/81-ALC2/2018 dated 10.10.201 8 and was asked to provide certain details for cxamination ofthe case in the

meeting, however, no information has been received so far Hence, the Committee decided to send reminder to

the firm and defer the case.

Casc No:7/19/81-Al,C2/2017 Pary Namc:THERMO CABLES
LIMITED

Meet

NυDatc:7/81-ALC2/2018

29112018

Approved

HQ Filc:01/81/050/00380/AM18/ RLA Filc

109/24/040/00608/AIヽ417/

しic NげDate10910065102

26052017

Decヽ lon:Earlier,tllc case was rcFerred to DIPP and dccidcd to fottard the casc to Consuhant(TEC 3)in

Meeting No:5/8卜 ALC2泡 018 datcd 10 10 2018 for commcnts as no infonnation was receivcd from DIPP¶ hc

Commitee considcrcd the agcnda and decidcd to rati″ thC n。 1‖
`forthe abovc AA as pcrrecommcndation of

Consultant(TEC-3)as undCri

l  Copper and Aluminum Rod as applicd for with accountability clauSe

2 G I wire is allowcd as net+003%wastagc wlth accountabniw clausc

RA conccmcd may takc suiable conscquenialac● on accordingly

39

Casc No:3/6/81-Al′ C2ノ2017 Parり Namc:ABB INDlA
LIMITED

Mcct

No/Date:7/81-ALC2/2018

29112018

Dcfcrred

HQ「 nc:o1/81/050/00143/AM18/ RLA Filc
107/24/040/00070/AM18/

Lic Nダ Date:0710111690

30052017

10



: The Committee considered the agenda and noted that hard copy ofthe application has not yel been
for the examination of case. The Comminee decided to send reminder to concemed RA and the firm to
thc of application for needful action and defer the case.

Casc No:22/9/81‐ ALC2/2017 Paty Namci VEDANTA
LIMITED

Meet

No/Datc:7/81‐ALC2/2018
29 112018

Deferred

HQ Fnc:01/81/050/00193/AM18/ RLA Filc

105/24/040/00117/AM18/

Lic No/Date1051 0403068

98062017

Decision: Earlier, the case was referred to MoM and decided to forward the case to Consultant (TEC-3) in
Meeting No.: 5/81-ALC212018 dated 10. 10.2018 for comm€nts as no information was received fiom MoM. The
Committee considered the agenda and as per the advice ofConsultant (TEC-3) decided to ask the firm to fumish
the following information for examination ofthe case:

l. Composition of Export item.
2. Calculation ofmaterial required alongwith wastage with justification.

Ihe case stands deferred.

Casc No:20/12/81 ALC2/2017 Palty Name:PARAM
INDUSTRIES

lヽeet

No/Datc:7/81-ALC22018

29112018

Defened

HQ File 10 1/817050/00275/Aヽ И18/ RLA F‖ e
103/95/040/00193/AM18/

しic No/Datc:0310813869

D8062017

Decision: The Committee considered the agenda and obseryed that the firm had appeared for PH in Meeting No.:
y8 l -ALC2/201 8 dated I 0. 10.201 8 and was asked to provide certain details for examination of the case in the
meeting, howevel no information has been received so far. Hence, the Committee decided to send reminder to
lhe firm and defer the case.

Casc No:5/9ノ 81-ALC2/2017 Paり Name:BBM ACOUSTIC
INDIA PVT LTD

Meet

NげDate:7/81-ALC2/2018

29 11 2018

Approved

HQ File:01/81/050/00176/AM18/ RLA Filc

i31/83/040/00028/AM18/

Lic No/Date:3H0066779

09062017

Decision: The Committee considered the agenda and observed that firm's reply of D/L issued was sent to DIPP
before 21.11.2017 and the case was forwarded to Consultant (TEC-3) in Meeting No.: 5/81-ALC2/2018 dated
10.10.2018 as no information was received from DIPP The Committee decided to ratify the norms for the aboye
AA allowing 2% wastage with accountability clause as per recommendation ofConsultant ('fEC-3).

RA concemed may take suitable consequential action accordingly.

43

Casc No:9/10/81 ALC2/2017 Par,Namc:TECHNO TRAK
ENGINEERS

lヽcct

No/Date:7′ 8卜ALC2/2018
29112018

Approved

HQ File:01/81/050/00234/AM18/ RLA Filc

i31/83/040/00042/AM18/

Lic NυDate13 H 0066784

15062017

Decision: The Committee considered the agenda and observed that firm's reply of D/L issued was sent to DIPP
on 15.02.2018 and the case was forwarded to Consultant (TEC-3) in Meeting No.: 5/81-ALC2/2018 dated
10. 10.201 8 as no information was received from DIPP l-he Committee decided to ratifo the norms as per wrinen
comments ofConsultant (TEC-3) on the basis of20%o recovery on wastage and reduction of5%o wastage on
account ofparting as under:

l. Quantity of lmport items to be allowed in MT as against in Meter.
a. Quantity of impon item No. I is allowed as 9l MT with 35.209lo wasrage
b. Quantity of import item No.2 is allowed as 63 MTwith 45.60% wastage

11



2 EttQ辮 机 ξm蹴 ∬ 猟漁 IStt°

Wd“ η MT宙ぬ弔 20%wasttte

a.Quantity OfExportitem nO.1_2400 NOs and 60.24 MT

b Quantlty ofExpon item n0 2-310 NOsand 6 993 MT

C.Quantlty ofExpO■ item no.3-1600 NOs and 36.096 MT
d.Quantity OfExpOrtitem nO.4-281 NOsand 7.053 MT

e・ Quan」 ty ofExportitem n0 5-785 NOs and 19.373 MT

l Quantity ofExpo“ lem no.6-960 NOsand 30.893 MT

concerned may takc suitablc uential action

44

Case No.:6/11/81-ALC2/2017 Patt Namc:PARAM
INDUSTRIES

νlcet

oヽ/Date:7/81-ALC2/2018

29.112018

Deferred

HQ Filc:01/81/050/00244/AM18/ RLA File

03/95/040/00237/AM18/
Lic.No/Date:0310814090

1906.2017
Decision: The Committee considered the agenda and observed that the firm had upp"u..a fo. lu in Meeting No.:
5/81-ALC2/2018 dated 10.10.2018 and was asked to provide certain details for examination of the case in the
meeting, however, no information has been received so far. Hence, the Committee decided to send reminder to
:he firm and defer the case.

ase No.:17/12/81¨ AI」C2/2017 Party Name:PARAM
NDUSTRIES

VIeet

oヽ/Date:7/81-ALC2/2018

29.11.2018

Deferred

IQ Filc:01/81/050/00272/AM18/ RL A File

:03/95/040/00238/AM18/
Lic.No/Date:0310814089

19.06.2017

Decision: The Committee considered the agenda and observed that the firm had appeared for pH in Meeting No.:
5181-ALC2120l 8 dated I 0. I 0.20 I 8 and was asked to provide certain details for examination of the case in the
reeting, however, no information has been received so far. Hence, the Committee decided to send reminder to
:he firm and defer the case.

16

ase No.:28/17/81-ALC2/2017 Patt Name:PARAM
NDUSTRIES No/Date:7/81-ALC2/2018

2911.2018

νlcc t )efened

HQ File:01/81/050/00338/AM18/ RL A Filc

03/95/040/00259/AM18/
しic No/Date:0310814213

22.062017

Decision: The Committee considered the agenda and observed that the firm had appeared for pH in Meeting No.:
5/81-ALC2/2018 dated 10.10.2018 and was asked to provide certain details for examination of the case in the
neeting, however, no information has been received so far. Hence, the Committee decided to send reminder to
.he firm and defer the case.

17

3ase No.:6/15/81¨ALC2/2017 Paty Namei VERSATILE CARD

「
ECHNOLOGY PVT LTD

lνleet

No/Date:7/8卜ALC2/2018
29112018

Defelrcd

HQ File:01/81/050/00289/AM18/ RLA Flle

104/24/040/00064/AM18/
しic.No/】Date:0410163275

27.06.2017

Decision: The Committee conpidered the agenda and observed that there is mismatch in the MEITy
'ecommendation hence decided to ask comments of MEITy on the following points

12



L How numbers can be allowed in fraction ? .

2. Entitlements given for Import item at Sl. No.3, l4 and l5 appear to be inappropriate as import quantity

is less than what is being exported.
3. Import entitlement for Sl. No.l is about 9% ofwhat is asked for 'l'here seems to be some calculation

CITOI.

the Committee decided to refer the matter back to MeitY for rcexamination.

stands deferred.

Case No.:5715/81‐ ALC2/2017 Par● Name:」 AYACHANDRAN
INDUSTRIES PVTしID,

Mcct

NυDate:7/81-ALC2/2018

29112018

Approved

HQ Filc:01/81/050/00288/AM18/ RLA F‖ e
132/24/040/00015/AM18/

しic No/Datc:3210078222

24072017

Decision: The Committee considered the agenda and obseryed that earlier the case was refened to DIPP and

forwarded to Consultant (TEC-3) in Meeting No.: 5l8l-ALC2/2018 dated 10. 10.2018 as no information was

received from DIPP The Committee reviewed the case and decided to ratify the norms for the above AA as per

recommendation of Consultant (TEC-3) taking cue from SION C-1058 as under:

i. Quantity of import item at Sl. No.l & 2 is allowed with 2o4 wastage on net content used with
accountability clause

ii. Quantity of import item at Sl. No. 3 & 4 is allowed on net to net basis.

RA concemed may take suitable consequential action accordingly.

Case No:12/15/81-Al,C2/2017 Paty Namei CONNECTRIX
INDIA PV■ LTD

Mcct

NυDate17/8卜 ALC2/2018
29112018

Dcfcrred

HQF‖e:01/81/050/00295/AM18/ RLA Filc
103/94/040/00357/AM18/

Lic No/Datci0310814797

24072017

Decision: The Committee considered the agenda and observed that earlier the case was refened to DIPP and

lorwarded to Consultant (TEC-3) in Meeting No.: 5/81-ALC2/2018 dated 10.10.2018 as no information was
received fiom DIPP The Committee decided to ask the firm to furnish the following information on point2,3,4,
5 & I I ofthe Standard Deficiency Format as per advice ofConsultant (TEC-3) for examination ofthe case.

Ihe case stands deferred.

Casc No:1/19/81-ALC2ノ 2017 Paty Namcl TECHNO TRAK
ENGINEERS

4ヽcct

No/Datc:7/81 ALC22018

29 112018

Approved

llQ Filc 10 1/81/050/00374/AM18/

31/83/040/00062/AM18/

FilcRLA Lic Nげ Datc:3110066831

)8082017

Decision: Earlier, the case was referred to DIPP for comments and decided to forward the case to Consultant

[TEC-3) for comments in NC Meeting No.: 5i8l -ALC2/2018 dated 10.10.2018 as no information was received

from DIPP The Committee considered the agenda and decided to ratify thc norms for the above AA on the basis

Jf200lo recovery on wastage and reduction of 57o wastage on a,/c ofpaning as per recommendation ofConsultant
(TEC-3) as under:

l. For Export product, Quantity to be mentioned as 2757 Numbers & 62.197 MT.
2. Quantity of import item is allowed 95MT with 52% wastage.

RA concerned may take suitable consequential action accordingly.

13
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No.:4/24/81¨ ALC2/2017 arty Name:GOLDSTONE
FRATECH LIMITED :7/81-ALC2/2018

.11.2018
File:01/81/050/00506/AM18/

4/040/00209/AM18/
No/Date:091oo65334

嗜on:Ean軌 the case was reた redtO DI:Fお rCOmments and dcdded tO bttad the case tO cOnsuhant
‐1)fOrcOmmentsin NC Meedng No.:5/81‐

ALC2/2018 dated lo lo 2018 as no inf0111lalon was rece市
cdnlpD Tム Oρ ^……_:“ ^^^1___  1 1  ● ～     _ was recetveoDm DIPP' The committee observed that deficiency letter seeking certain information sent ro firm on 04. l0.20l gised by consultant (TEC- l), howeveq no reply has received yet. The committee decided to send final reminderthe firm and defer the case.

ase No.:35/17/81-ALC2/2017 aty Name:R.R.KABEL
.IMITED,

tei7/8卜ALC2/2018
11.2018

File:01/81/050/00345/AM18/ LA File

03/95/040/Oo815/AM16/
ic No/Datei03 1 0815094

Eision:The cOmmittee cOnsidered the agenda anЯ  nhQρ rv。月十ス●十̂ it==f■ 量I耳=蔦=T=―
T■
=T=丁
~下

s senttO DIPP befOre 06.03.2018 and
case was fOrwarded tO cOnsultant(TEC‐ 3)for comments in Meeung No:5/81-ALC2/2018 dated lo.lo.2018
in lnfnrm。 +1ハh、■′o■ ‐̂^^:、 ^J‐___^Yハ^¨,  ⌒no hおm“ On wasrecdved iOm〕 PR Tie COmm遣 ce l話::lttLil::冨 蕊 t∬ ぢ:‖:L蝋 そ格 二3d defer thc case.

ase No.:7/18/8卜 ALC2/2017 Name; JINDAL SAW
IMITED lo/Date:7/8卜 ALC2/2018

9.11.2018
Q Filc:01/81/050/00356/AM18/

05/23/040/00190/AM18/
ic No/Date:0510403717

18.082017
ision:TheCommitteeobservedthatthecasehasb",n,"f.o

f:::ii,:.:t:T-1,,::j:* r"^*.ry. on2t.t2.20tL Despite nrmt .epry being received on 17.01.2018whchbasぉ即釘de品百部
・
品高1嚇ご

・
庭ふ為:∬↓∬:糀:胤lttt;illif:風ξlll.li男観島18 10.2018.The COnllnittee decided tO renlind DIPP tO exanlinc the flrrn's response and deferred the case

ase No.:3/18/81-ALC2/2017 Namc:GAMESA
ENEWABLE PRIVATE
IMITED

)/Datc:7/8卜 ALC2/2018
.112018

File:01/81/050/00352/AM18/

103/AM18/
c No/Date:0410163454

3.082017
Decision:TheCommittee.consideredtheagendaandnotedtt,uttt,,"

i: ,:r;i:::"::.:":.#::lT:,,: 1.1ry:9 
to-D/Lissued as p.....ornr.ndation of Consultant (rEC_l), however,
ddedゎ OЫJn ctilIよt:III‐税高温表f薔]お淵I:l淵1:‖:reply received The cOmmittee del

eived yet,flnal remindcr tO be senttO nnn and defer the case.

No.:17/24/81-ALC2/2017 Name:NATIONAL STEEL
ND AGRO INDUSTRIES LTD, )/Date:7/8卜 ALC2/2018

.11.2018
File:01/81/050/00519/Aヽ 418/

:56/24/040/Ooo21/AM18/
cNo/Date:5610005209

sion: The Commiftee considered the agenda and no

'iJlr"l::: 3o;?1?,?]'. 
and remjnder senr to rhe firm on r 8. r0.20 i8, however, no reprv received from theim nccomml“ e deldCdゃ rcjcct thc case

conccmed may take suitable ial action accordi

疎

⌒
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Casc No:23/15781-A LC2/2017 Parり Nalncヽ lヽNAMANI
METALS AND TUBES LTD

Meet

No/Datc:7/81-ALC2/2018

29112018

Defened

HQ Filc:01/81/050/00306/AM18/ RLA Filc

:08/24/040700166/AM18/

Lic No/Date:0810140933

14092017

Decision: The Committee considered the agenda, Mr Manoj Sanghvi, Mr. Ravichandran R. & Mr. Ketan

Modi appeared before the committee. After hearing , the committee felt that a proper study needs to be conducted

for fixation of norms for the export item & Other export items of similar nature. Therefore it was decided to
ronstitute a study group to visit the firm to study the manufacturing process. The study group would have the

following members a) Consultant (TF.C- I ) b) Consultant (TEC-3) c) Representative of DIPP d) Assistant DGFT,
NC-2. The committee also decided that the study group may also visit adjoining similar units to take a broader

view of the manufacturing processes & wastages. The study group to visit the units as early as possible & to give

lhe comments before 31.01.2019.

57

Case No:4/18/81-Alッ C2/2017 Party Namc:GAMESA
RENEW7A BI′ E PRIVATE
LIMITED

lヽeet

No/Date:7/81‐ALC2/2018
29 112018

Defened

HQ Fne:01/81/050/00353/AM18/ RLA Fne
104/24/040/00126/AM18/

Lic No/Date10410163537

19092017

Decision: The Committee considered the agenda and noted that the firm had requested vide email dated

10.10.201 8 to give more time to respond to D/L issued as per recommendation of Consultant (TEC- I ), however,

:o reply received. The Committee decided to send final reminder and defer the case.

Casc No:28′ 20/81-AI´ C2/2017 Parly Namc:VEDANIA
LIMII ED

Mcct

No/Datc17/8卜 ALC2/2018
29112018

Defened

HQ File :01/81/050/00418/AM l8/ RLA F‖ e
105/24/040/00268/AM18/

Lic No/Datc105 10404060

21 092017

Decision: Earlier, the case was refened to MoM and decided to forward the case to Consultant (TEC-3) in
Meeting No.: 5/81-ALC2l20l8 dated 10.10.2018 for comments as no information was received Ilom MoM. The
3ommittee considered the agenda and as per the advice ofConsultant (TEC-3) decided to ask the firm to fumish
:he following information for examination ofthe case:

l. Composition of Export item.
2. Calculation ofmaterial required alongwith wastage with justification.

Ihe case stands deferred.

Casc No:8/18/81-ALC2/2017 Paty Namc:KEIINDUSTRIES
しIMITED

|ヽlcct

No/Date17/81 ALC2/2018

29112018

Approved

llQ File :0 l/8 l/050/00357/AM I {t/ RLA Filc

:05/23/040/00251/AM18/

しic No/Datc105 10404280

13102017

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA as per written
comments of DIPP vide their U.O. No. 7 /6912018-T5 dated 28.1 1.201 8 as under:

1. Net weight ofthe export items may be specified.
2. Quantities of import item at Sl. No. I viz. Copper Wire Rod/CC Rod (EC Grade)/Copper

Cathode(99.99% Purity) (Electrolye grade) may be allowed as I .01 Kgs/Kg content in the export items

at Sl. No. I to 29.
3. Words "Semi Conductive XLPE Compound" may be deleted fiom the description of import item at SI.

No. 2 and quantities of XLPE Compound of relcvant grade may be allowed as 1.05 Kgs,&g content in
the export items at Sl. No. l8 to 29.

15
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4. Quantities of import irem at sr. No.3 viz. pvc@
export items at Sl. No. I to 29.

5 Quantities of import item at sr. No. 4 viz. Antimony Trioxide may be a,owed as r.,sKgs/Kg content inthe export items at SL No. I to 29.
6 Quantities of import item at sr. No. 5 viz. Garvanized Steer wire/G.r. wire may be a,owed asI.0lKgs/Kg contenr in the export ilems at Sl. No. I Io 10, 13, l8 to 27 and 29.

No:15/24/81_ALC2/2017 Name:NAT10NAL STEEL
AGRO INDUSTRIES
TED

ゾDatc:7/81‐ ALC2/2018
112018

File:O1/81/050/00517/Aiヽ 418/

56/24/040/00027/AM18/
ic No/Datc:5610005237

4 102017
n:Thc COmmittee obscrved thatthe casc haξ

cc■ain infollllation sentto thc inn On 24 04 2018,howevct no reply reccivcd Ofissued D/L Thc

dccidcd tO send inal rcmindcrtO thc nrm and dcfcrthc casc

No:16/24/81-AI.(〕2/2017 Name:NAT10NAL STEEL
AGRO INDUsTRIES 7/81 ALC22018

l12018
Q Fiた :o1/81/050/00518/AM18/

4102017

the firm. The Committee decided to reject the case.

sion: Thc cOmmittec cOnsidcrcd thc agcnda and nOtcd that a dcncicncy lcttcr seeking ccrtain infOnnation

tothc flrmon loo42018andsubsequcntrcmindcrOn 18 102018,ho、
vcvcr.no rcply rcccived ofissucd D/L

No:5/18/81-Al,C22017 Namc:GAMESA
WABLE PRIVATE o/Date:7/81-ALC2/2018

112018
Filc:01/81/050/00354/AM18/ ic No/Date:0410163616

102017
)ed●On:The cOmmitee conJdcFd the agcnda and nded hatthc nnn has requcsted宙

de cmが l dttcd
0 102018tog市c mOrc timc tO respond tO D/L lssucd as per rccOmmcndatiOn oF Consultant(TEC l),hOWCVet

received. The Committee decided to send final reminder and defer the case.

No:362081_ALC2/2017 Namcl ENERGY
T00LS PVT LTD, ゾDatc17/8卜 ALC22018

112018
QF‖c:01/81/050/00426/AM18/ :0510404391

102017
The-committee 

-considered 
rhe agenda and d""id"a to .utiry no iE, rh. ubou. AAl, p", ittii

of MSME as under :

l. Q,antity of import item may be alowed as 93. l77MT content in the export item allowing 4 r%o wastage
aft.er 20Yo recoyery .

No:3/1/81_ALC2/2018
'  ●

= ACK PVTI∬ D 7/8卜ALC2'018
112018



HQ File i01/81/050/00003/AM19/ RLA Fnc
103/94/040/00578/AM18/

Lic No/Date103 1 0816605

30102017

Decision: The Committee considered the agenda and observed that deficiency letter seeking certain information

was sent to the firm on I 8. I 0.201 8 and the firm's reply received on 02. I 1 .201 8 which was forwarded to

Consultant (TEC- I ) on 20.1 l -2018. The Committee decided to wait for comments of Consultant (TEC- I ) and

defened the case.

55

Casc No:41/20/81-Al.C2/2017 Pary Name:JINDAL SAW
しIMITED

N4cct

No/Date:7/81‐ALC22018
2911 2018

Dcferred

HQ Filc:01/81/050/00431/AM18/ RLA F‖ e

105′23/040/00287/AM18/

Lic No/Date:0510404464

01 112017

Decision: The Committee observed lhat the case has been referred to DIPP and deficiency letter seeking certain

information was sent to the firm on 18.10.2018, however, no reply received ofissued D/L The Committee

lecided to send reminder to the firm and defer the case.

Casc No.:48/20/81‐ ALC2/2017 Pa●y Name:RCllNDUSTRIES
&TECHNOLOGIES LTD

lヽcct

No/Datc:7/81‐ALC2/2018
29112018

Deferred

HQ File :0 I /8 l/050 1004381 AMI 8l RLA Fnc
105/24/040/00338/AM18/

しic No/Date:0510404498

02112017

Decision: The Committee observed that the case has been referred to DIPP and deficiency letter seeking certain

infomation was sent to the firm on 18. I0.2018, howevel no reply reccived of issued D/L. The Committee
decided to send reminder to the firm and defer the case.

Casc No:38/21/81-ALC2/2017 Ptt NalnciSCHOCH REEDS
INDIA PVT LTD

Mcct

No Date:7/81-ALC22018

29112018

Dcfened

RLA Fnc
103/95/040/00626/AM18/

Lic No/Datc:0310816795

03 112017

Decision: The Committee considered the agenda and observed that earlier the case was refened to DIPP and

lorwarded to Consultant (TEC-3) for comments in Meeting No.: 5/81-ALC2/2018 dated 10.10.2018 as no

information was received from DIPP. The Committee decided to ask th€ firm to fumish the following information
ln point I, 3, 5, I I & l5 of the Standard Deficiency Format as per advice of Consultant (TEC-3) for examination
cfthe case.

fhe case stands deferred.

Case No.:35/2/81‐ AlンC2/2018 Pary Name:DIACH
CHEMICAl.S&PIGMENTS
PRJVATE LIMITED

Mect

No/Date17/8卜 ALC2/2018
29112018

Defcrrcd

HQ Filc:01/81/050/00040/AM19/ RLA Fne
:02/24/040/00122/AM18/

しic No/Datc:0210207970

10112017

Decision: The Committee observed that the case has been refened to DIPP and deficiency letter seeking certarn

information was sent to the firm on I 8. 10.201 8, however, no reply received of issued D/L. The Committee

Cecided to send reminder to the firm and defer the case.

Casc No:28/21/81-AI C2/2017 Party Namc:PHOENIX FOIL´ S

PVT I∬ D
Mcct

No/Datc:7/8卜ALC22018
29112018

Rejected

HQ File:01/81/050/00469/AM18/ RLA Fnc
103/95/040/00635/AM18/

しic Nυつate:0310817030

14112017

17
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cお bn:Thc cOmmlttce conSdcred the agcnda and ndcd ha dencた
ncyた tcrscckhg cerJn hぉ nllabn

the llll1 0n 28092018 and subscqucnt rcmindcr On 18 102018, ho、
vcver, no reply rcccivcd Of issued

the firm. The Comminee decided to r€ject the case.

No:5/7/81-ALC2/2018 Name:DIAMOND
G(CHENNAl) )/1)atc:7/8卜 ALC2/2018

112018

1/81/050/00382/AM19/
No/Datc:0410163694

14112017
:ision: The committee considered the ag.ndu und noGd thutrf,lif th! apprication has not received yet forexamination ofthe case. The committee decidcd to request concemed RA ind th" n., to ro.*ura tr,i.opy orIication for needful action and defer the casc.

No:8/2181_ALC22017 Namc DYNAMIC
IES PVTしII) 7/81 ALC22018

112018
File:01/81/050/00449/Aヽ 118/

13/24/040/00o34/Alヽ 418/

No/Datc:1310048781

5 112017
:Eanたちthe case was ref3red tO DIPP fOr cOmmcnts and fOwardcd Ю cOnsu■ant(TEC_3)h NC
dated lo lo 2018 as no infOnnatiOn was reccivcd from DIPP The COmmittee cOnsidcred thc agcnda and

to ratify the norms for the above AA as per written recommendation ofconsurtant (TEC-3) as-under:

Quantity of import item at SI. No. 1,3,5, 7 & 9 is allo\,!,/ed with Net +lyo wasrage with accountability
clause

Quantity of import item at sl. No.2,4, 6, 8 & l0 is allowed with Net +2% wastage with accountability
clause.

No:4ん /81 Al′ C2/2018 Namc:DYNAMIC

o/Datc:7/81‐ ALC22018
112018

Q Filc:01/81/050/00081/AM19/

13′24/040/00028/Aヽ 418/

No/Date:1310048780

15 112017
: Earlier, the case was referred to DIpp for comments and forwarded to Conrrltant lTEC_i; in NE-
dated 10.10.2018 as no information was received from DIpp 'r'he committee considered the agenda and

per the advice ofConsultant (TEC-3) decided to ask the firm to furnish the following information foi
rmination ofthe case:

L Net weight ofexport items.
2. Serial No. l2 ofthe Standard Deficiency Format for export item No. 5.

case stands defened.

No:2924/81-ALC2/2017 NamelSCHocH REEDS
o/Date17/81 ALC22018

112018
Q Filc:01/81/050/00531/AM18/ ic No/Datc:0310817121

17112017
The COmmitec cOnsidercd thc agenda and Obscrved that carlicr thc case was reFcrred to DIPP

tO COnSulant(TEC‐ 3)for cOmmcnts in MccJng No:5/8卜 ALC2/2018 dated 10 1o 2018 as
was rcceived■ Om DIPR The Commitee dccidcd tO ask thc nm 10 fllmish the

叫



Q
point l, 3, 5, I 1 & l5 of the Standard Deficiency Format as per advice of Consultant (TEC-3) for examination

f the case.

case stands deferred.

74

3ase No。 :39/24/81-ALC2/2017 Paty Name:KEIINDUSTRIES
しIMITED

Ⅵect

oヽ/Datc:7/81-ALC2/2018

29.11.2018

Defened

HQ File:01/81/050/00541/AM18/ RLA File

105/23/040/00278/AM18/

Lic No/Date:0510404630

17.112017

Decision: The Committee considered the agenda and observed that earlier the case was referred to DIPP for

:omments and forwarded to Consultant (TEC-3) for comments in NC Meeting dated 10.10.2018 as no

Lnformation was received from DIPP. The Committee decided to await comments of Consultant (TEC-3) and

lefer the case.

Case No.:8/24/81‐ ALC2/2017 Paty Name:MANAKSIA
30ATED METALS AND
INDUSTRIES LIMITED

νleet

oヽ/Date:7/8卜 ALC2/2018
29.11.2018

Withdrawn

IQ File:01/81/050/00510/AM18/ RLA File

102/24/040/00135/AM18/

しic.No/Date:0210207994

22112017

Decision: The Committee considered the agenda and noted that the firm vide their letter dated26.10.20l8 has

nformed that their product is covered under SION C-469. Accordingly, the Committee decided to withdraw the

;ase from the agenda.

Sase is withdrawn.

76

ase No。 :28/24/81¨ AIッC2/2017 Paty NameiSCHOCH REEDS
iNDIA PVT LTD

VIcet

oヽ/Date:7/81¨ ALC2/2018
29.11.2018

Deferred

IQ File:01/81/050/00530/AM18/ RLA File

03/95/040/00702/AM18/

Lic.No/Date:0310817217

22.11.2017

Decision: The Committee considered the agenda and observed that earlier the case was referred to DIPP and

brwarded to Consultant (TEC-3) for comments in Meeting No.: 5/81-ALC2l20l8 dated 10.10.2018 as no

nformation was received from DIPP. The Committee decided to ask the firm to fumish the following information

ln point 1, 3, 5, l1 & l5 of the Standard Deficiency Format as per advice of Consultant (TEC-3) for examination

lfthe case.

fhe case stands deferred.

77

Case No.:9/5/81‐ ALC2/2018 Parり Name:ALCOMEX
SPRINGS PRIVATE LIMITED

Ⅵect

No/Date17/8卜ALC2/2018
29.11.2018

\pproved

HQ File:01/81/050/00217/AM19/ 旺 A File

i31/83/040/00111/AM18/

しic No/Date:3110066919

2211.2017

Decision: The Committee considered the agenda, Representative of MSME recommended the norms as under on

:epeat of AA No.3110065421 dated 8.5.15 as considered in meeting no.l7l81/ALC2l20l5 held on l.l2'15
l. Import item No.1 may be allowed as L04kg/kg content in export item.

2. Import item No.2 and 3 put together may be allowed up to 2Yo of FOB value of exports.

3. Export item weight does not include weight of plugs.

4. Grade of steel in export and import to be same.

RA concerned may take suitable consequential action accordingly.
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No.:7/21/81-ALC2/2017 Name: BERGEN ptpE
PPORTS INDIA PRIVATE Date:7/8卜 ALC2/2018

11.2018
File:01/81/050/00448/AM18/ A File

/24/040/00153/AM18/
c No/Date:0410163738

8.112017
ision:The COmmittee considered the agenda and Observed that carlicr this case was referred t計

1ls case was referrcd tO DIPP fOr
ments and fOttarded tO cOnsuhant(TEC-3)in NC Meeting dated lo lo.2018 as no infOmatiOn was received

l DIPR The rnmmiffoρ  ЯOρ :月 0月 +^^...^:`^一___   ⌒́  .
ヽ̂ ~V´ノ■■■1｀し lV■ しヽし111る u4ιCu lυ lU.∠ u16 as n0 1n10rrnatiOn was recei

DIPR The COmmittce decided tO await cOmments Of cOnsuhant(TEC-3)and defer the case

ase No.:25/24/81-ALC2/2017 hty Namei R.R.KABEL
IMITED,

:7/81¨ ALC2/2018
.112018

Q File:01/81/050/Oo527/AM18/ LA File

03/95/040/00670/AM18/
ic No/Date:0310817483

.12.2017

1箇t鳳躍謝
t驚
」樵翠i縫ン漁 此

:群1#:解
l∫

eaHier this case was referred i赫
dated lo lo 2018 as no infOnnatiOn w

ndation of Consultant (TEC-3) for examination of the case:l. SerialNo. l2 of the Standard Deficiency Format.

fumish the following information as

2. Name of base polymer for item No.2
3. Name of catalyst for item No. 3.

case stands defened.

No.:43/24/81-ALC2/2017 Name: NAPINO AUTO &
LECTRONICS LTD o/Datei7/8卜 ALC2/2018

.11.2018
File:01/81/050/00545/AM18/

05/24/040/00389/AM18/
ic No/Date:0510404735

12.2017
rおおn:In the meeJng,MclY has hお m8d that t,ey have nOt rece市 ed cOpy ofap口 たa●on宙de emJl dated.11.2018.The COnlinittee decided tO scnd cOpy ofapplicatiOn tO MeitY for examinatiOn Ofthe case.

case stands deferred.

No.:11/24/81¨ ALC2/2017 Name:MANASH KUMAR

o/Date:7/8卜 ALC2/2018
.11.2018

File:01/81/050/00513/AM18/ A File

/24/040/Oo143/AM18/
c.No/Datc:0210208034

7.12.2017
|ecision:TheCommittee.consideredtheagendau,dd

Lr,H,:T:'y.;l}$f,.,;:T,,::11:1*"":::::.y l1 
s;r; 

^;;;;;""o..,.,aution of MSME representative正hぬe medhg(Ⅵ山2%wattage a■ er島 I読穐l`品iVふ品ア
concerned may take suitable

ase No.:18/3/81¨ ALC2/2018 Name: BHARAT HEAVY
LECTRICALS LIMITED te:7/81-ALC2/2018

112018
Q File:01/81/050/Ooo95/AM19/

11/24/040/Oooo5/AM18/
ic No/Date:11loo28309

11.122017
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: The Committee considered the agenda and obseryed that DHI comments have not been received. It
that the application has not yet been sent to DH I for comments. The Comm ittee decided to send the

to Dl Il and defer the case.

Casc No:19/24/81-ALC2/2017 Pary Namc:NICO
EXTRUSIONS LTD

Meet

No/Datc:7/81-ALC2/2018

29112018

Deferred

HQ F‖ c:01/81/050/00521/AM18/ RLA Filc
103/95/040/00423/AM18/

Lic No/Datc:0310817742

13 122017

Decision: The Committee considered the agenda and observed that a deficiency letter seeking certain information
was sent to the firm on 18.10.201 8 raised by DIPP, however, no reply received of issued D/L. The Committee
lecided to send final reminder to the firm and also decided to ask the firm to fumish details of composition of
rxport and import items for examination ofthe case.

Ihe case stands deferred.

Case No:13/22/81-AIン C272017 Paty Name:TECHNO TRAK
ENGNEERS

Meet

NダDate:7/8卜 ALC2/2018
29112018

Approved

HQ F‖c101/81/050/00/AM18/ RLA File

i31/83/040/00125/AM18/

Lic NυDatc:3110066935

14122017

Decision: Earlier, this case was referred to DIPP for comments and forwarded to Consultant (TEC-3) in NC
Meeting dated 10.10.2018 as no information was received from DIPP The Committee considered the agenda and

lecided to ratifo the norms as per written comments ofConsullant (TEC-3) on the basis of 200lo recovery on

wastage and reduction of50 wastage on account ofparting as under:

L Quantity of import item No.1 is allowed as 135 MT with 40% wastage.

2. Quantity of import item No.2 is allowed as 45 MT with 44olo wastage.

3. Quantity of import item No.3 is allowed as 45 MT with 50% wastage.

RA concemed may take suitable consequential action accordingly.

Case No:38/24/81-Al′ C2/2017 Paty Namc:JINDAL SAW
LIMITED

lヽcct

oヽ/Datc:7/81 ALC2/2018

29112018

Delened

HQ F‖e01/81/050/00540/AM18/ RLA Filc

105/23/040/00350/ノ Mヽ18/
I,ic No/Datci05 10404940

14122017

Decision: The Committee considered the agenda and observed that earlieq this case was referred to DIPP for
;omments and forwarded to Consultant (TEC-3) in NC Meeting dated 10. 10.201 8 as no information was received

from DIPP The Committee decided to await comments of Consultant (TEC-3) and defer the case.

Case No:10/22/81-AI′ C2/2017 Paty Namc:PILOT
INDUSTRIESしID

Mcct

No/Datc:7/81-ALC2/2018

29112018

Approved

HQ F‖e01/81/050/00493/AM18/ RLA File

105/24/040/00382/AM18/

Lic NυDatc:0510404960

15122017

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA on the

:ecommendation of MSME representative on repeat basis of ratified AA No. 05 10375028 dated 3 1.1 1.2013 as

:atified vide written recommendation of MSME vide ID Note No. TL- I 3024121l2016-MMM&A-DCMSME
Tated 24.09.20 | 6. Accordingly,

l. The description ofexport item may be given as Pure lead ingots.

2. The lead content in import can not exceed 50.37o.
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3. The quantities of imporl & export as applied for, Wastage allowed 0.60/o on lead content basis.

concerned may take suitable consequential action accordingly.

87

ase No.:69/3/81-ALC2/2018 Party Namc:NAT10NAL STEEL
AND AGRO rNDUSTRIES
LIMITED

Meet

No/Date:7/81-ALC2/2018

29.112018

Deferred

HQ File:01/81/050/00146/AM19/ RLA File

156/24/040/00031/AM18/
Lic.No/Date:5610005277

1812.2017
Decision: The Committee considered the agenda and observed that the .^. rrur IIn r.f..r.a to MoS on
2l .08.2018 and deficiency letter seeking certain information was sent to the firm on 04. 10.20 lg raised by MoS,
however, no reply received of issued D/L. The Committee decided to send final reminder to the firm and defer
lhe case.

ase No.:22/24/81-ALC2/2017 arty Name:POCL

:7/81‐ ALC2/2018
112018

File:01/81/050/00524/AM18/ A File

/24/040/00190/AM18/
.No/Date:0410163810

122017
ision:TheCommitteeconsideredtheagendaandobservedthatadeficierrcyletter,."ffi
sent to the firm I 8.10.20 I 8 as per advice of DIPP, however, no reply received of issued D/L. The Committee

ided to send reminder to the firm and defer the case.

No.:40/24/81¨ ALC2/2017 Name:KEIINDUSTRIES
)/Date:7/81-ALC2/2018

.11.2018

File:01/81/050/00542/AM18/

:05/23/040/00324/AM18/
■ヾ o/Datc:0510405008

122017

l the agcnda ana~decded tO ra饉″the noms brthe abOve AA as perision : The COnlnlittee cOnsidered

ten conlments DIPP vide their U O.No.7/69/2018-TS dated 28.11.2018 as under:

l. Net weight of the export items may be specified.
2. Quantities of import item at Sl. No. I viz. Copper Wire Rod/CC Rod (EC Grade)/C
Cathodc(9999%Purity)(Electr01yte grade)may be a110wed as l.01 Kgs月

くg cOntentin the exporti
atSI No. l t0 18.

3' Words "Semi Conductive XLPE Compound" may be deleted flom the description of import item at Sl.
No' 2 and quantities of XLPE Compound of relevant grade may be allowed as 1.05 rgsfkg content in
the export items at Sl. No. 4,5,6,7,13,15,16,17 and 1g.

4' Quantities of import item at Sl. No. 3 viz. PVC Resin may be allowed as 1.05 Kgs/Kg content in all
export items except Sl No.3.

5' Quantities of import item at Sl. No. 4 viz. Antimony Trioxide may be allowed as l.05Kgs/Kg content in
all the expor-t items except Sl No.3.

take suitable ial action accordi

ase No.:27/24/81-ALC2/2017 Namei REXNORD
ECTRONICS&cONTROLS o/Date:7/81¨ ALC2/2018

11.2018
File:01/81/050/00529/AM18/

:03/95/040/00781/AM18/
ic.No/Date:0310818017

122017
ecision: Earlier' this case was referred to DIPP for comment, und fo.*u.ded to Consultant 6ECJ; l, NC

IPP. The Committee considered the agenda and

22
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to ask the firm to fumish thc following information as per recommendation of Consultant (TEC-3)
ofthe case:

l. Serial No. 3,4,5,8 & ll ofthe Standard Deficiency Format.
2. Specific item of import under plastic powder (l piece ckd sample ofany size)

case stands defered.

1

Case No:1/24/81-ALC2/2017 Pany Nalnc:DYNAMIC
ごABI_ESPVT l■ I)

4ヽeet

No/Datc:7/81-ALC2/2018

29112018

Approved

IIQ Irilc :01/ti l/050i 00503/A M l{i/ RLA F‖ c
11324/040/00045/AM18/

1′ ic No/1)atc:1310048817

27 122017

Decision: Earlier, this case was refened to DIPP for comments and forwarded to Consultant (TEC-3) in NC
Meeting dated 10.10.2018 as no information was received fiom DIPP The Commiftee considered the agenda and

decided to ratify the norms for the above AA as per recommendation ofConsultant (TEC-3) as under:
l. Quantity of impon item at Sl. No. 1,3,5,'l,9,ll &13 is allowed with Net +l0Z wastage with

accountability clause.
2. Quantity of import item at Sl. No. 2,4,6.8,10,12 &14 is allowed with Net +2% wastage with

accountability clause.

RA concemed may take suitable consequential action accordingly.

Casc No:10/24/81‐ ALC2/2017 Par"Name:MANASH KUMAR
PAUI´

4ヽcct

No/Date17/81-ALC2/2018,

29 112018

Defcrred

HQ File :01/81/050/00512/AM l8/ RLA Filc
102/24/040/00156/AM18/

Lic No/Datc:0210208086

27 122017

Decision: The Committee considered the agenda and observed that deficiency letter seeking certain information
wassenttothefirmonl8.l0.20l8andfirm'sreplywasreceiyedonl6.ll.20l8,however,firm'sreplyhasnotyel
been sent to MSME. The Committee decided to send firm's reply to MSME for comments and defer the case.

,3

Case No:36/24/81‐ ALC2/2017 Pany Namc:YOGESHミヽR
POlゴYMERS

Mcct

No/Datc:7/81 ALC22018

29112018

Defened

HQ Fne:01/81/050/00538/AM18/ RLA「 ilc
108/24/040/00289/AIヽ418/

Lic No/Datc:0810141642

28122017

Decision: Earlier, this case was referred to DIPP for commcnts and file has been referred to Consultant (TEC- 1)

rn 30.10.2018 for comments as no information was received from DIPP The Commiftee considered the agenda

md decided to await comments Consultant (TEC-l) and defer the case.

94

Case No:2/24/81‐ALC2/2017 Pary Namc:GANGES
INTERNAl10NAI′ E(P)LI D,

Mcct

No/Datc:7/81 ALC2/2018

29112018

Deferred

HQ Filc 101/81/050/00504/AM18/ RLA File

104/24/040/00197/AM18/

しic No/Datc:0410163844

29 122017

Decision: Earlier, this case was refened to DIPP for comments and forwarded to Consultant (TEC-3) in NC

Meeting dated 10.10.2018 as no information was received from DIPP 'l'he Commiftee considered the agenda and

decided to ask the firm to fumish thc lollowing information as per recommendation of Consultant (TEC-3) for

examination of the case:

l. Serial No.2, 3, 5, I I & l5 ofthe Standard Deficiency Format.
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Case No:7/24/81-ALC2/2017 Pary Namc:JUPITER SOLAR
POWER LIMITED

Mect

No/Date:7/8卜 ALC22018
29112018

Defened

HQ Filc:01/81/050/00509ノ AM18ノ RLA Filc

102/24/040/00154/Aヽ 418/

しic No/Datc1021 0208091

29122017

Decision: Earlier, this case was referred to MNRE for comments and forwarded to Consultant (TEC-3) in NC

Meeting dated 10.10.2018 as no information was receivcd from MNRE. The Committee considered the agenda

and decided to await comments of Consultanl (TEC-3) and defer the casc

Case No:41/24/81-ALC2′ 2017 Paty Name:KEIINDUSTRIES
LIMITED

Mect

NυDate:7/81‐ ALC2/2018

29112018

Defened

HQ Fnc101/81/050/00543/AM18/ RLA F‖ e

105′23/040/00355/AM18/

Lic No/Datc10510405148

29122017

Decision : The Committee considered the agenda and decided to wait for comments of Consultant(TEc-3) as the

matter was referred to him in the meeting dated 10.10.2018.

Casc No:26/2/81-Al,C2/2018 Pa■y Namc:APL APOl´ LO
TUBES LIMITED

Mcct

No/Datc:7/81 ALC22018

29112018

Dcfcrred

HQ File:01/81/050/00031/AM19/ RLA File

:05/23/040/00379/Aヽ418/

Lic No/Datc:0510405204

02012018

Decision: Earlier, this case was referred to DIPP for comments and forwarded to Consultant (TEC-3) in NC

Meeting dated 10.10.2018 as no information was received from DIPP The Committee considered the agenda and

lecided to ask the firm to fumish the following information as per recommendation of Consultant (TEC-3) for

:xamination of the case:

l. Serial No. I I ofthe Standard Deficiency Format.

2. Justification of import CR coils at Sl. No. I to 4 of import item.

Ihe case stands deferred.

Case No:59/3/81-ALC2/2018 Paty Namc:KHK PRESSINGS
AND FORCING PRIVATE
しlMITED

4ヽcet

No/Date:7/81‐ ALC2/2018
29112018

Dcfcrcd

HQ F‖ e:O1/81/050/00136/AM19/ RLA File

156/24/040/00035/AM18/

しic No/Datc:5610005296

D3012018

Decision: Earlier, this case was referred to DIPP for comments and forwarded to Consultant (TEC-3) in NC

Meeting dated 10.10.2018 as no information was received from DIPP The Committee considered the agenda and

decided to ask the firm to furnish the following information as per recommendation of Consultant (TEC-3) for
examination of the case:

t. Serial No. 3, 5, I l, I l(a) & l5 ofthe Standard Deficiency Format.

Ihe case stands deferred.

Casc No:43/3/81‐ ALC2/2018 Patゾ Namc:GRAVITA rNDIA
LTD

Meet
No Date17/81 ALC2/2018

29112018

Defened

HQ 
「
ilC:01/81/050/00120/AM19/ RLA Fnc

113/24/040/00046/AM18/

lic No/Datcl1310048823

04012018

24



:ision: The Committee considered the agenda and observed that the deficiency letter has not yet been sent to
party as decided in the NC meeting dated 10.10.2018. The Committee decided to ask the firm to fumish the

information as per advice of MSME representative for examination ofthe case:
l. Percentage of lead content in import and export product.

case stands defened.

100

Case No:5ノ24/81-A LC2/2017 Pa″ Namo JAIN METAL
ROLLING MILLS

lヽeet

No/Datc:7/81‐ALC2'018
29112018

Deferred

HQ File:01/81/050/00507/AM18/ RLA F‖e

104/24/040/00194/AM18/

しic No/Date10410163870

D5012018

Decision: The Committee considered the agenda and observed that a deficiency letter seeking certain
information was sent to the firm on I 8. 10.20 I 8 raised by DIPP, however, no reply received of issued D/L. The

Committee decided to send final reminder to the firm and defer the case.

Case No:33/2/81-AI´ C2/2018 Parw Name:COSMOS
ENGll・ECH PVTじ「D

lヽcet

No/Date:7/81‐ALC22018
29112018

Dcfcred

HQ File :0 l/8 l/050/00038/AM I 9/ RLA F‖ e
134/24/040/00279/AM18/

しic No/Date:3410043786

)5012018

Decision: The Committee considered the agenda and observed that a deficiency lefter seeking certain

informat ion was sent to the firm on I 8. I 0.20 I 8 raised by DIPP and subsequent rem inder on 27 .ll .20],8,

however, no reply received of issued D/l-. The Committee decided to await reply ofthe firm and defer the case.

Ａ
Ｖ

Casc No:34/2/81-ALC2/2018 P″り Namc:DEEP StlN
INDUSTRIES

Mcct

No/Datc:7/81-ALC2/2018

29112018

Dcferrcd

HQ File:01/81/050/00039/AM19/ RLA File

i31/83/040/00127/AM18/

Lic No/Date:3H0066959

10012018

Decision: The Committee considered the agenda and observed that a deficiency lefter seeking certain

information was to be sent as decided in meeting no.5 dated 10.10.2018. however, it is observed that DL was

not sent.The Committcc decided to send the DL to the firm and deferred the case.

Casc No.:90/3/81‐ ALC2/2018 Pary Namc:SHRI SATGURU
MEDヽ 1ッ I´OYS PVTじ l｀D

Mcet

No/Date:7/81‐ALC2/2018

29112018

Dcfcrred

HQ F‖ e101/81/050/00167/AM19/ RLA F‖ e

105/24/040/00451/AM18/

Lic No/Datc:0510405295

10012018

Decision: The Committee considered the agenda and noted that reply ofthe firm has been referred to MoS lor

:omments on 20.I 1.2018. The Committee decided to await comments and defer the casc.

Case No:9/24/81‐ALC2/2017 Pa●y Name:MANASH KUMAR
PAUL

4ヽcct

oヽ/Datc17/81‐ ALC2/2018

29112018

Approved

HQ File 101/81/050/00511/AM18/ RLA F‖ e

102/24/040/00162/AM18/

|′ ic No/Date:0210208123

11012018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA allowing

with 2IOMT quantity of import item with lead content up lo 97yo as per recommendation of MSME

representative present in the meeting (With 27o wastage after adjusting thc purity content)'

RA concemed may take suitable consequential action accordingly.
Ｅ
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ase No.:33/3/81-ALC2/2018 Parり Name:DYNAMIC
3ABLES PVT LTD

νree t

oヽ/Date:7/81-ALC2/2018

29.11.2018

A.pproved

HQ File:01/81/050/00 H O/AM19/ RLA File

13/24/040/00051/AM18/

Lic No/Date:1310048834

12.01.2018

Decision: Earlieq this case was referred to DIPP for comments and forwarded to Consultant (TEC-3) in NC
Meeting dated 10. I 0.20 I 8 as no information was received from DIPP. The Committee considered the agenda and
observed that no wastage claimed by the firm as net content of export is equal to import and decided to ratify the
norms for the above AA as per recommendation of consultant (TEC-3) as under:

1. Along with the description of export the words "HDPE Insulated" may be added for all the export items2. For each export item per km weight may be added along with the quantity as under
a. Export item No.1 - 1763 Kg/Km.
b. Export item No.2 - 1385 Kg/Km.
c. Export item No.3 - 1071.5 Kg/Km.
d. Export item No.4 - 649 Kgll(m.
e. Export item No.5 - 596 Kg/I(m.

RA concemed may take suitable consequential action accordingly.

106

Case No.:75/3/81-ALC2/2018 Party Name:PILOT

INDUSTRIES LTD
Ⅵeet

oヽ/Date:7/81-ALC2/2018

29.11.2018

Approved

HQ File:01/81/050/00152/AM19/ RLA File

:05/24/040/00488/AM18/
Lic No/Date:0510405338

12.01.2018

Decision:The COmmittee cOnsidered the agenda and decided to ratify thc norms for the above AA on the

recommendation of MSME representative on repcat basis Of ratifled AA No.0510375028 dated 31.11.2013 as

ratifled vide writtcn recommendation of MsME vide ID Note No.:TL-13024/21/2016-MMM&A― DCMSME
dated 24.09.2016.

1.  The description Of expOrtitem may be given as Pure lead ingots

2.  The lead cOntentin import can not exceed 50.3° /0.
3.  The quantities of iinport gじ export as applied fOt wastage aHOwed 0 6%on lead cOntent basis.

い 型 里 些

…

OnsequentittOnaCCOrtty   l

107

Case No.:89/3/81-ALC2/2018 Pany Namc:SHRISATGURU
METALLOYS PVT I∬ D

Meet

No/Date:7/81-ALC2/2018

29112018

A.pproved

HQ File:01/81/050/00166/AM19ノ RLA File

05/24/040/00452/AM18/
Lic No/Datc:0510405344

15.012018
Decision:TheCommitteeconsideredtheagendaandasper,."o.."n@ivedecidedto
ratify the norms for the above AA as per sloN c-509 allowing the wastage of l}oh.

RA concemed may take suitable consequential action accordingly.

108

asc No.:55/3/81_A LC2/2018 Paty Namc:JUPITER
NTERNATIONAL LIMITED

VIeet

oヽ/Date:7/81-ALC2/2018

2911.2018

Deferred

26



HQ Fne101/81/050/00132/AM19/ RLA Filc

102/24/040/00158/AM18/

Lic No/Date1021 0208134

16012018

Decision: Earlier, this case was referred to MNRE for comments and forwarded to Consultant (TEC-3) in NC
Meeting dated 10.10.2018 as no information was received from MNRE. The Committee considered the agenda
and decided to ask the firm to fumish the following information as per recommendation ofConsultant (TEC-3)
for examinalion oflhe case:

l. Detailed calculations ofruw material required with justification & supporting documents.
2. Use ofeach raw material in manufacturing of export product.

The case stands deferred.

Case No:9/2/81‐ A【′C2/2018 Party Nalnc:PARAM
INDUSTRIES

Meet

No′Datc:7ノ 81‐ALC2/2018
29112018

Dcfcrrcd

HQ File :0 l/8 l/050/00014/AM I 9/ RLA「‖c
103/95/040/00765/AM18/

しic No/Date:0310818626

19012018

Decision: The Committee considered the agenda and observed that the firm had appeared for PH in Meeting
No.: 5/81-ALC2/2018 dated 10.10.2018 and was asked to provide certain details for examination ofthe case in

the meeting, however, no information has been received so far Hence, the Committee decided to send reminder
to the firm and defer the case.

Case No:41/2/81-AI,C2/2018 Party Namcl(〕 ESSMANN
CONTROLLERSINDIA
PRIVATE LIMITED

Meet

No7Datc:7/81‐ALC2/2018
29112018

Approved

HQ File:01/81/050/00046/AM19/ RLA Filc

:07/24/040/00287/AM18/

Lic No月 Date1071 0112721

22012018

Decision: Earlier, this case was refened to MeitY for comments and forwarded to Consultant (TEC-3) in NC

Meeting dated 10.10.2018 as no information was received from MeitY. The Committee considered the agenda

md decided to ratify the norms for the above AA as per recommendation ofConsultant (TEC-3) as under:

t. Item No. I is to be deleted.

2. Quantity of import item at Sl. No. 2 to 58 is allowed on Net to Net basis as per GN-4.

3. In UOM of items at Sl no.45 to 50, 52 & 55 to 58, quantity in MT wherever appearing to be changed to

Meter

RA concemed may take suitable consequential action accordingly.

11

Case No:110/3/81 ALC2/2018 Pa,y Namc:VEDANTA
LIMITED

Mcct

No/Date:7/81-ALC2/2018

29112018

Deferred

HQ Fne:01/81/050/00187/AM19/ RLA Fnc
105/24/040/00433/AM18/

Lic No/Date:0510405429

23012018

Decision: The Committee considered the agenda and noted that case was referred to MoM on 14.08.2018 for

lomments, howevel no comments received so far The Committee decided to forward the case to Consultant

.TEC-3) for examinalion of the case.

lhe case stands defened.

Case No:33/5/81-Al,C2/2018 P¨りNamei COSMOS
ENGITECH PVT LTD

Ⅵcct

No/Date:7/81 ALC2つ 018

29112018

Deferred

HQ Filc 101/81/050/00241/AM19/ RLA Fnc
134/24ノ040/00291/AM18/

しic No/Datei3410043830

24012018

27



: The Committee considered the agenda and noted that deficiency letler seeking certain information was
totheflilllon27 11 2018raiscdbyConsuhant(TEC-3)The COmmittee decided to await rcply ofthe inn

dcfcr the case

Casc No:10/3/81-ALC2/2018 Paty Name:APAR
INDUSTRIES LIMITED No/Datc:7/81-ALC2/2018

29112018

M Deferred

HQ File:01/81/050/00087AM 19/ RLA Filc

103/94/040/00759/AM18/
しic No/Date:0310818724

25012018
Decision: The Committee considered the agenda and noted that deficiency letter seeking certain information was
ient to the firm on 2'7 .11.2018 raised by Consultant (TEC-3). The Committee decided to await reply of the firm
md defer the case.

14

Casc No:9/3/81 ALC22018 Party Namc:APAR
INDUSTRIES LIMITED

Meet

No′Datc:7/81‐ ALC2/2018
29112018

DcfclTed

HQ Filc:01/81/050/00086/AM19/ RLA File

134/24/040/00180/Aヽ 118/

Lic No/Datc13410043839

30012018
Decision: The Committee considered the agenda and noted that deficiency letter seeking certain information was
senl to the firm on 27 .11.2018 by Consultant (TEC-3). The Committee decided to await reply ofthe firm and
defer the case.

Casc No:44/3ノ 81-Al.C2/2018 Paty Name:GRAVITA INDIA
LTD

Mcct

No/Date17/81‐ALC2つ 018
29112018

Defercd

HQ F‖ e:01/81/050/00121/AM19/ RLA Filc

:1324/040/00053/AM18/
しic No/Datc:1310048848

30012018
Decision: The Committee considered the agenda and noted that deficiency letter seeking certai, info*ution-**
sent to the firm on 18.10.2018 raised by MSME, however, no reply has received yet. The Committee decided to
send final reminder to the firm and defer the case.

116

Case No:123/5/81-ALC2/2018 Party Namc:SHIVALIK
BIMETAL CONTROLS LTD

Mcct

No/Date:7/81‐ALC2/2018
29112018

Defcrrcd

HQ Filc:01/81Ю 50/00331/AM19/ RLA Fnc
105/24/040/00521/AM18/

Lic No/Date,0510405455

30012018
Decision: The Committee considered the agenda and decided to ask the firm to fumish the following
information on point 3,5 & ll of the Standard Deficiency Format as per advise of Consultant (TEC-3) for
examination of the case.

Ihe case stands defened.
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Case No:49/3/81-Al.C2/2018 Pary Namc:JINDAL SAW
しIMITED

〔ヽeet

oヽ/Datc17/81-ALC2/2018

29112018

Deferred

HQ File :0 1/8 1/0501001261 4M19 1 RLA Filc
10523/040/00424/AM18/

しic No/Date:0510405473

31012018

Decision: The Committee considered the agenda and decided to constitute a study group to visit the firm to
study the manufacturing process as detailed in minutes ofCase No.56.

Case No:76/3/81-ALC2/2018 Pary Name:PLANSEE INDIA
HIGH PERFORMANCE
MATERIALS PVT LTD

lヽcct

No/Date17/81‐ALC22018
29112018

Deferred

HQ Fnc:01/81/050/00153/AM19/ LA Filc
107/24/040/00221/AM18/

しic No/Datc:0710112779

D6022018

Decision: The Committee considered the agenda and noted that deficiency letter seeking certain information was

sent to the firm on 27.1 1.2018 raised by Consultant (TEC-3). The Committee decided to await reply ofthe firm
and defer the case.

Casc No:11/2/81-Al′ C2/2018 Pmり Namc:PHOENIX FOILS
PVT LTD

|ヽ4cct

No/Datc 7/81‐ALC2/2018
29112018

Approved

HQ File :01/81/050/00016/AM l9l RLA Fnc
:03/95/040/009251ヽ 4ヽ18/

Lic No/Date:0310818954

07022018

Decision: The Committee considered the agenda and reviewed the response ofthe firm to DL issued and

Cecided to ratify the norms for the aboye AA as per r€commendation of MoS representative allowing 3%

wastage with the condition that the thickness of item exported would be less than the thickness of item imported.

Ihe words "Hot Rolled" may be deleted in the description of import item.

RA concemed may lake suitable consequential aclion accordingly.

つ
ｚ

Case No:10/2/81-ALC2/2018 Parり Name:PARAM
INDUS「RIES

Mcct

No/Datc17/81 ALC2/2018

29112018

Deferred

HQ File :01/81/050/00015/AM l9l RLA「 llc
:03/95/040/00938/Aヽ418/

Lic No/Date103 10818999

08022018

Decislon:Thc Committcc considcred thc agcnda and obscrvcd thatthe irm had appcarcd for PH in Mccting

No:5/81‐ ALC2′2018 datcd 10 10 2018 and was asked to provide certain detans for cxamination ofthe case in

the mccting,howevet no infon lation has bccn received so fa■ Hencc,thc Committcc decided to scnd remindcr

to the flnn and deferthc case

Case No:91/3/81-ALC2/2018 PびりNamciSHRI SATGURU
METALLOYS PVT LTD

M

No Date:7/81‐ALC2つ 018
29112018

DcfclTed

HQ Filc:01/81/050/00168/AM19/ RLA Filc
05/24/040/00453/′ 1ヽヽ418/

しic No/Datc:0510405593

)9022018

Decision: The Committee considered the agenda and noted that reply ofthe firm has been sent to MoS for

comments on 02.1 L2O 18. The Committee decided to await comments and defer the case'
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(:asc No 129/3/81-AI.('2/2018 Pa●y Namel DYNAMIC FLOW
PRODUCTS PVT LTD

lヽeet

oヽ Datc:7/8卜 ALC22018
29112018

Defened

HQ File :0 l/8 l/050/00 I 06/AM I 9/ RLA Fnc
103/94/040/00873/AM18/

Lic No/Date:0310819096

12022018

Decision: The Committee considered the agenda and noted that deficiency letter seeking certain information was
ient to the firm on 27.1 1.2018 raised by Consultant (TEC-3) . The Committee decided to await reply ofthe firm
md defer the case.

つ
４

〔:ase No l152/5/81-Al,C2ノ 2018 Party Name ZEECO INDIA
PVTI″D

Meet

No′つatc:7/81-ALC22018

29112018

Dcfcrrcd

tlQ Filc :0 l/8 I /050/00360/AM I 9/ RLA Filc
103/95/040/00891/AM18/

Lic No/Date:0310819114

13022018

Decision: The Committee considered the agenda and noted that deficiency Iefter seeking certain information was
sent to the firm on 27.I 1.2018 raised by Consultant (TEC-3). The Committee decided to await reply ofthe firm
and defer the case.

124

Casc No:99/3/81-AI.C2/2018 Pa,y Namc SIEMENS
GAMESA RENEヽ VABLE
POヽ/ER PRIVATE LIMITED

lヽeet

oヽ/Date:7/81 ALC22018

29112018

Deferrcd

HQ Filc:01/81/050/00176/AM19/ RLA Filc

104/24/040/00232/AM18/

Lic No/Date:0410163989

16022018

Decision The Committee considered the agenda and observed that no DL was sent to the party. Consultant

iTEC-l) required the following information
l. Composition of Expon items
2. Calculation material required alongwith wastage with justification

Ihe committee decided to ask the same ftom the party and deferred the case.

Case No:3/2/81‐ALC2/2018 Pなり Name:ANGELS
ALUMrNIUM CORPORAT10N

lヽeet

No/Date 7/81-ALC22018

29112018

Dcferrcd

HQ F‖ c101/81/050/00008/AM19/ RLA F‖ c

103/94/040/00933/AM18/
しic No/Date10310819231

19022018

Decision: The Committee considered the agenda and decided to ask the firm to fumish the foltowing
information as per advice of MSME representative for examination ofthe case:

l. Serial No. 5 & I I ofthe Standard Deficiency Format.
2. Detailsofproductspecification.

The case stands deferred.

Case No:34/5/81-ALC2/2018 Parッ Namc COSMOS
ENGITECH PVT LTD

lヽeet

oヽ/Datc:7/8卜 ALC2/2018
29112018

Deferred

HQ File:01/81/050/00242/AM19/ RLA File

134/24/040/00315/AM18/

Lic No/Datc:3410043899

19022018
Decision: The Committee considered the agenda and noted that deficiency letter seeking ceflain information was
ient to the firm on 27.1 I .2018 raised by Consultant (TEC-3). The Committee decided to await reply of the firm
rnd defer the case.
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Case No:72/2/81‐ Al′ C2/2018 Pary Namc:VEER-0-METALS
PRIVATE LIMITED

Mcct

NげDatc:7/81-ALC2/2018

29112018

Deferrcd

HQ Fif e :0 l/81/0501000'17 I AM19/ RLA Fnc
107/24/040/00323/AM18/

Lic No/Datc:0710112880

26022018

Decision: The Committee considered the agenda and decided to ask the firm to fumish the following
information on poinl 3, 4, 5 & I I of th€ Standard Deficiency Format as per advice of MSME representative for
:xamination of the case.

fhe case stands deferred.

Case No.:5/1/81-ALC2/2018 P″けName:AMARA RAJA
BATTERIES LTD No/Date:7/81 ALC2/2018

29112018

M Approved

HQ Fne:01/81/050/00005/AM19/ RLA File

:0424/040/00197/AM17/

しic No/Datc:0410164013

27022018
ＮＣ

ａｎｄ

Decision; Earlier, this case was referred to DIPP for comments and forwarded to Consultant (TEC-3) in

Meeting dated 10.10.2018 as no information was received from DIPP The Committee considered the agenda

Cecided to ratify the norms for the above AA as per Consultant (TEC-3) recommendation as under :

l. Quantity of import item No.l to 3 is allowed as per SION C-1058.
2. Quantity of import item No.4 & 5 is allowed on Net to Net basis with accountability clause.

RA concemed may take suitable consequential action accordingly.

つ
た

Casc No:57/3/81-Al,C2/2018 Party Name:KEIINDUSTRIES
LIMITED

Mcct

No/Date:7/81‐ALC2つ 018
29112018

Defcrred

HQ Fne:01/81/050/00134/AM19/ RLA File

:05723/040/00433 AM 18/

Lic No/Datc:0510405722

27022018

Decision: Earlier, this case was refened to DIPP for comments and forwarded to Consultant (TEC-3) in NC

Meeting dated 10.10.2018 as no information was received from DIPP The committee decided to wait for the

comments of Consultant (TEC-3).

Casc No:73/5/81-Al,C2/2018 Party Namc:LM WIND POWER
BLADES IINDIA]PVT LTD

Mcct

No/Date:7/8卜 ALC2/2018

29112018

Dcfercd

HQ Fne101/81/050/00281/AM19ノ Ｆ̈

34/24/040/00350/AM18/

RI A しic No/Datc:3410043923

27022018

Decision: The Committee considered the agenda and noted that deficiency letler seeking certain information was

sent to the firm on 27.1 I .2018 as per advice of Consultant (TEC- I ). The Committee decided to await reply of the

firm and defer the case.

131

Case No:25/2/81‐ AI´ C2/2018 Pan NameiSTERLITE POWER

「 RANSMISSION I.IMITED
Mcct

No/Date:7/81‐ ALC2/2018
29112018

Dcfcrred

HQ File:01/81/050/00030/AM19/ Rl′ A Fnc

103/95/040/00921/AM18/

Lic No/Datc:0310819587

D7032018

Decision: The Committee considered the agenda and observed that dcficiency Iefter seeking certain information

was sent to the firm on I 8. I 0.201 8 , however no re ply reccived. Hence, thc Committee decidcd to send final

reminder to the firm and deferred the case.

31
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Casc No:30/3/81-Al′ C2/2018 Parり Namel DESHMUKH LEAD
PVT LTD

Meet

No/Date:7/8卜 ALC2/2018
29112018

Defened

HQ Filc:01/81/050/00107/AM19/ RLA Fnc
103/94/040/01032/AM18/

しic No/Datc:0310819722

12032018

Decision: The Committee considered the agenda and observed that deficiency lefter seeking certain information
was sent to the firm on I 8. 10.201 8 , however no reply received. Hence, the committee decided to send final
reminder to the firm and deferred the case.

Case No:31/3/81-ALC22018 Pary Name:DIACH
CHEMICALS&PIGMENTS
PRIVATE LIMITED

Meet

No/Date17/8卜ALC22018
29112018

Defcrrcd

HQ File 101/81/050/00108/AM19/ RLA Fnc
102/24/040/00192/AM18/

しic No/Date:0210208269

13032018
Decision: The Committee considered the agenda and observed that deficiency Ietter seeking certain information
was sent to the firm on 18. 10.20 I 8 , however no reply received. Hence, the comm ittee decided to send final
leminder to the firm and deferred thc case.

341

Casc No:62/3/81‐ ALC2/2018 Pa●y Namc:MANAKSIA
COATED METALS AND
INDUSTRIES LIMITED

Mcct

No/Datc:7/81-AI´ C2/2018
29112018

Withdrawn

HQF‖ e:01/81/050/00139/AM19/ RLA File
102/24/040/00190/AM18/

Lic No/Date1021 0208268

13032018
Decision: The Committee considered the agenda and noted that the firm vide their letter dated 26.10.2018 has
informed that their product is covered under SION C-469. Accordingly, the Committee decided to withdraw the
case from the agenda.

Case is withdrawn.

Case No:7/2/81‐ALC2/2018 P師りNamc:NEO POWER
ELECTRONICS&PROJECTS
PVTLTD

Meet

No/Date:7/81‐ALC2/2018
29112018

Defened

HQ File 101/81/05υ 00012/AM19/ Rl.A Filc
103/95/040/01069/Alヽ418/

Lic No/Datc:0310819845

15032018
Decision: The Committee considered the agenda and noted that deficiency letter seeking certain informationill
sent to the firm on 27.1 L2018 raised by Consultant (TEC-3). The Committee decided to await reply of the firm
and defer the case.

Casc No:74/3/81-ALC2/2018 Pa●y Name:PILOT
INDUSTRIES LTD

lヽeet

oヽ/つate:7/8卜 ALC2つ 018
29112018

Approved

HQ File:01/81/050/00151/AM19/ RLA File

105/24/040/00607/AM18/
Lic No/D7atc:0510405908

19032018
Decision: The Committee considered the agenda and decided to ratify the norms for the above aA on ttre
recommendation of MSME representative on repeat basis of ratified AA No. 05l0375028 dated3l.ll.20l3 as
ratified vide written recommendation of MSME vide ID Note No. TL-13024/21/2016-MMM&A-DCMSME
dated 24.09.20 t6. Accordingly,

l. The descriprion ofexport item may be given as pure lead ingots.
2. The lead content in import can not exceed 50.3%0.
3. The quantities of import & export as applied fo1 wastage allowed 0.602 on lead content basis.
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concemed mav take suitable action

Case No:42/2/81‐ ALC2/2018 Paty Namc:GRUNER INDlA
PRIVATE LIMITED

lヽeet

No/Datc:7/81‐ALC2/2018
29112018

Defened

HQ Filc:01/81/050/00047/AM19/ RLA Fnc
105/23/040/00483/AM18/

しic No/Datc:0510405916

20032018

Decision: The Committee considered the agenda and noted that case was referred lo DIPP on 22.05.2018,
however. no comments received. The Committee decided to forward the file to DHI for the examination ofthe
;ase.

fhe case stands deferred.

Case No:103/5/81-ALC2/2018 Paty Namc:PHOENIX FOⅡ ,S
PVT IID

Meet

No/Datc:7/81-ALC2/2018

29112018

Approved

HQ File :0li 8l/050/0031 l /AM l9/ RLA F‖ c
103ノ95/040/01126/AM18/

Lic No/Datc:0310820004

22032018

Decision: The Committee considered the agenda and reviewed the response ofthe firm to DL issued and

decided to ratify the norms for the above AA as per recommendation of MoS representative allowing 39lo

wastage with the condition that the thickness of item exported would be less than the thickness of item imported.

The words "Hot Rolled" may be deleted in the description of import item.

RA concemed may take suitable consequential action accordingly.

Case No:12/3/81-Al′ C2/2018 Patt Namc:APAR
INDUS「RIES LIMITED

Mcct

No/Datc17/81 ALC2/2018

29112018

Approved

HQ F‖e101/81/050/00089/AM19/ RLA Filc

i03/94/040/00957′AM18/
しic No/Datc:0310820050

23032018

Decision: Earlier, this case was referred to DIPP for comments and forwarded to Consultant (TEC-3) in NC

\4eeting dated 10.10.2018 as no information was received from DIPP I1 was observed that the party has applied

imports with NIL wastage.The Committee considered the agenda and decided to ratify the norms for the above

AA as per recommendation ofConsultant (TEC-3) as under:

I . Quantity of all import items may be allowed on Net to Net basis with accountability clause.

RA concemed may take suitable consequenlial action accordingly.

40

Case No:79/5/81-ALC2/2018 Partv Name: METAL PORT Mcct

No/Datc:7/81-ALC2/2018

29112018

Withdrawn

HQ Filc:O1/81/050/00287/AM19/ RLA File

103/95/040/01142/Aヽ 118/

Lic No/Date:0310820037

23032018

Decision: The Committee considered the agenda and noted that RA has informed vide letter dated 23.03.2018

:hat above AA has been issued on repeat basis as per Para 4.12 of the FTP. Accordingly, the Committee decided

:o withdraw the case llom the agenda. Case is withdrawn.

141

Casc No:58/3/81‐ AI.C2/2018 Pary Namc:KEIINDUSTRIES
しIMITED

4ヽcct

oヽ/Datc17/81‐ AI′ C2772018

29112018

Dcfcll cd

HQ File:01/81/050/00135/AM19/ RLA Filc

105/23/040/00502/AM18/

l.ic No/Date:0510405980

26032018

Decision: 'l'he Committee considcred the agenda and noted that earlier, this case was refcrred to DIPP for

eomments and referred to Consultant (TEC-3) f9

=よ

tlitiい
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Case No:4/5/81-ALC2/2018 Pa●y Namc:A-l FENCE
PRODUCTS CO PvTLTD No′Datc17/81 ALC2泡 018

29112018

M Approved

HQ Filc:01/81/050/00212/AM19/ RLA Filc

103/94/040/01075/AM18/
しic No/Date103 10820125

27032018
Decision: The committee considered the agenda and decided to ratify the norms for the ubore AA as
recommendation of representatiye of MSME as under :

l. Quantity of import itemNo.l isallowed 140MT with wastage of l7% with accountability clause.
2. Quantity of import item No.2 is allowed with 'Nil' wastage as applied with accountability clause.

RA concemed may take suitable consequential action accordingly.

received from DIPP The committee decided to await comments from consultant (TEC-3) and defer the

′
，

Casc No:31/5/81-ALC2/2018 Paty Namei CHANDAN STEEL
しIMITED

Mcct

No/Date:7/8卜 ALC22018
29112018

Approved

HQ File 101/81/050/00239/AM19/ RLA Filc

:03/94/040/01076/AM18/
しic No/Datc:0310820156

27032018
Decision: The coln 

1ine1 -con-s 
id.ered rhe agenda and decided to ratify lhe norms for the above AA ^ p*

lwrinen recommendation of MoS vide their U.o. No.: 2( l3)/20 r g-TD dated 06. l r .20 | 8 as under:l. Stainless Steel mehing scrap Grade-304 quantity is allowed with 3985MT.2. Stainless Steel melting scrap Grade-316 quantity is allowed with l3l5MT.3. Relevant shaped refractories (Bricks) quantity is allowed with l00MT.4. Relevant monolithic refractories (Ramming Mass) quantity is allowed with 2OMT.5. Relevant special refiactories (shrouds, Mono Blocks, stopper, Nozzres, sride gate refractory, porous
plugs, Zircon Nozzles & Tundish Nozzles) quantity is allowed with 5MT.

RA concemed may take suitable consequential action accordingly.

No:50/3/81 AI′ C2/2018 Namc:JINDAL SAヽ/
o/Datc:7/81‐ ALC2/2018
112018

Q Filc:O1/81/050/00127/AM19/ No/1)atc:0510406017

ion: The committee considered the agenda and decided to 
"o^titut. 

a study group to visit the firm
the manufacturing process as detailed in minutes of Case No.56.

No:53/3/81‐ ALC2/2018

7/81 ALC22018
112018

Filc 10 1/81/050/00130/AM19/

8032018
cision: The Committee considered the agenda and not"d thut 

"as" 
hus b"en referred to trlNnE ro, -rnr*,r,t.29 10.2018, however, no comments rcceived.'r'he Committee decided to send reminder to MNRE and defer
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DefcFCd

RLA Filc

05/23/040/00503/AM18/

Namc:JuPITER



146

Casc No:54/3/81-ALC2/2018 Paty NarnclJUPITER

INTERNA HONALl´ INllTI:D
Meet

No/Datc:7/81 ALC2/2018

29112018

Defered

HQ Fle:01/81/050/00131/AM19/ RLA F‖ c

102/24/040/00205/AM18/

しic No/Datc:0210208308

28032018

Decision: The Committee considered the agenda and noted that case has been refened to MNRE for comments

on 29.10.2018, howev€r, no comments received. The Committee decided to send reminder to MNRE and defer

the case.

147

Casc No:56/3/81-A LC2/2018 Pary Name:」 UPITER SOLAR
POWER LIMITED

4ヽeet

No/Datc17ノ 81‐ALC2/2018

29112018

Dcfcll cd

HQ F‖ e101/81/050/00133′ AM19/ RLA File
102/24/040/00208Aヽ 418/

Lic No/Datc:0210208314

D4042018

Decision: The Committee considered the agenda and noted that case has been refered to MNRE for comments

on 29.10.2018 and however. no comments received. The Committee decided to send reminder to MNRE and

defer the case.

Casc No:703/81‐ Al,C2/2018 Paty Namc:NTL
ELECTRONICS INDlA
LIMITED

4ヽcct

No/Datc17/81 ALC22018

29112018

Defencd

HQ File:01/81/050′ 00147/AM19/ RLA Fnc
105/24/040/00632/Aiヽ418/

Lic No/Date:0510406052

D5042018

Decision: The Committee considered the agenda and noted that earlier, this case was ref€red to DIPP for

comments and referred to Consultant (TEC-3) for comments in NC Meeting dated 10.10.2018 as no information

was received from DIPP The Committee decided to await comments ftom Consultant (TEC-3) and defer the

case.

149

Case No:46/3/81-AIッ C2/2018 Pa,y Name:HAVELLS INDIA
しIMITED

N4cct

No/Datc:7/8卜 ALC22018
29112018

Dcfercd

HQ F‖e101/81/050ノ00123/AM19/ RLA Fne
105/23/040/00001/AIV4 1 9/

Lic No/Date:0510406066

09042018

Decision: Earlier, this case was referred to DIPP for comments and forwarded to Consultant (TEC-I) in NC

Meeting dated l0.l0.2018 as no information was received fiom DIPP The Committee decided to ask the firm to

fumish the following information as per advice ofConsultant (TEC- l) as under:

l. Serial No.4, 5 & I I ofthe Standard Deficiency Format'

2. Specification of import item Sl. No. 5 & 6.

fhe case stands defened.

7/81‐ ALC2/2018

l12018

Name KIRTANLAI
TEEI′ PRIくヽ II〕 LIヽ41TED

No:2/1/81-A LC2ノ 2018

ic No/Date103 10820384

1042018
Filc:01/81/050/00002/AM19/

i.ior,, Th" co-rittee considered the agenda and observed that the party has given some information vide

letter dated l.l 1.2018. it was decided to send to MSME, a copy of the same'

)efened

RLA Filc

03/94/040/00878/AM18/
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Case No.:37/2/81-ALC2/2018 Paty Name:ENERGY
ЭILFIELD T00LS PVT LTD

VIcet

oヽ/Date17/81-ALC2/2018

29.11.2018

Approved

IQ File:01/81/050/00042/AM19/ RLA File

05/23/040/00010/AM19/
Lic.No/Date:0510406087

11.042018

一
四

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA
:ecommendation of representative of MSME as under:

l. Quantity of import item No.l is allowed 29.755MT with wastage of 47yo.
2. Quantity of import item No.2 is allowed 46.24MT with wastage of 4j%o.
3. Quantity of import item No.3 is allowed 46.24MT with wastage of 47yo.

lA concemed may take suitable consequential action accordingly.

152

Case No.:153/5/81-AIノ C2/2018 Paty Namc:COPRAL
NSULATED CONDUCTORS
PVT LTD

Meet

No/Date17/81-ALC2/2018

2911.2018

{pproved

HQ File:01/81/050/00361/AM19/ RLA File

:04/24/040/00223/AM18/
Lic No/Date:0410164187

1104.2018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA allowing the
wastage of lo/o on net content of aluminium. Weight of enamel in the export product to be obtained from the
party by the RA to calculate net content & entitlement of aluminium as per recommendation of the Consultant
lrEC-3).

RA concerned may take suitable consequential action accordingly.

asc No.:82/3/81-ALC2/2018 Paty Name:PONDY OXIDES
へND CHEMICALS LIMITED

Ⅵcet

oヽ/Date:7/81-ALC2/2018

29.11.2018

Approved

HQ File:01/81/050/00159/AM19/ ■LA File

04/24/040/00006/AM19/
Lic No/Date:0410164197

12042018
Decision : The Committee decided to ratify the norms for the above AA as applied for with lead content in the
input as 98.27% as per recommendation of representative of MSME present in ihe meeting

3,A concemed may take suitable consequential action accordingly.

154

ase No.:59/2/81¨ ALC2/2018 Party Namc:PRIME HARNESS
SYSTEMS PRIVATE LIMITED

Ⅵ eet

oヽ/Date:7/8卜 ALC2/2018
29.11.2018

Deferred

HQ File:01/81/050/00064/AM19/ LヽA File

05/24/040/00019/AM19/
Lic No/Datc:0510406150

18.042018
Decision:TheCommitteeconsideredtheagendaanddecidedtou,tr@rwritten
recommendation of MeitY vide their letter No.: 17(19)/2018-IPHW dated 1g.l 1.201g for examination of the
case as under:

l ' Quantity of import item required for manufacturing per unit export product, for each export product
separately.

2. Justification for wastage, if any.

VIeitY has also informed that if the information is not received within I 5days the case may be treated as closed.

Ihe case stands deferred.
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Case No.:1/3/81-ALC2/2018 Paty Name:SHREE CABLES
へND CONDUCTORS PVTLTD.

|ヽ4ect

No/Date:7/81-ALC2/2018

29.112018

A,pproved

HQ File:01/81/050/00078/AM19/ RLA File

l1/24/040/00002/AM19/

Lic.No/Date:1110028333

18.04.2018

Decision: Earlier, this case was referred to DIPP for comments and forwarded to Consultant (TEC-3) in NC
Meeting dated I 0. 10.201 8 as no information was received from DIPP. The Committee decided to ratify the
norms for the above AA allowing the wastage of l0lo on net content (To be obtained RA) or as applied whichever
is less as per recommendation of Consultant (TEC-3).

RA concemed may take suitable consequential action accordingly.

156

Case No.:71/2/81-ALC2/2018 Paty Name:VEDANTA
しIMITED

Ⅵ CCt

No/Date:7/8卜ALC2/2018
29.11.2018

Defened

IQ File

01/81/050/00076/AM19/

RLA File

05/24/040/00016/AM19/

Lic.No/Date:0510406155

19.04.2018

Decision: Earlier, this case was referred to MoM and decided to forward to Consultant (TEC-3) in Meeting No.;
5l8l-ALC2l201 8 dated 1 0. I 0.201 8 for comments as no information was received ffom MoM for more than 3

nonths. The Committee considered the agenda and as per the recommendation of Consultant (TEC-3) decided

;o ask the firm to fumish the following information for examination of the case:

l. Composition of Export item.

2. Calculation of material required alongwith wastage with justification.

Ihe case stands deferred.

157

3ase No.:77/3/81¨ALC2/2018 Paty Name:POCL
ENTERPRISES LTD,

Meet

No/Dtte17/81-ALC2/2018

29.11.2018

Withdrawn

IQ File

01/81/050/00154/AM19/

RLA File

104/24/040/00250/AM18/

しic.No/Date:0410164237

23042018

Decision: The Committee considered the agenda and noted that the firm has informed vide letter dated

)1.12.2018 that they would like to surrender the license.

Casc No.:17/5/81‐ALC2/2018 Party Name:APPLE
NTERNAT10NAL

VIcet

oヽ/Datc:7/81-ALC2/2018

2911.2018

)eferred

「IQ File:01/81/050/00225/AM19/ kLA Filc
03/94/040/01093/AM18/

しic.No/Date:0310820587

23.042018

Decision: The Committee considered the agenda and decided to ask the firm to submit the information on point

), 4, & 5 of the Standard Deficiency Format as per advice of MSME representative.

fhe case stands deferred.

159

Case No.:104/3/81¨ ALC2/2018 Party Name:TATA
INTERNATIONAL LIMITED

VIeet

oヽ/Date:7/81-ALC2/2018

29.11.2018

Deferred

HQ File:01/81/050/00181/AM19/ てLA Filc

02/24/040/00002/AM19/

Lic.No/1Date:0210208361

24.04.2018

Decision: Earlier, this case was referred to DIPP for comments and forwarded to Consultant (TEC-3) in NC

Meeting dated 10.10.2018 as no information was received from DIPP. The Committee considered the agenda ani
jecided to ask the firm to submit the information on point 3,5 & 1l of the Standard Deficiency Format as per

rdvice of Consultant (TEC-3).

番   几キ
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Case No:167/5/81-Al,C2/2018 Pary Namcl TAG
CORPORAT10N

Meet

No′つate:778卜 ALC22018
29112018

Approved

HQ File 101/81/050/00375/AM19/ RLA Filc

104ノ 2″040/00017/AM19/
しic No/Datc:0410164247

25042018
Decision:Thc COmmittee cOnsidered thc agenda and ObscⅣ ed that earliet this case was referred to MSME on
18 10 2018 for cOmmcnts and fO■″ardcd tO COnsu■ ant(TEC 3)in NC Mceting datcd 01 H 2018 as nO
infollllation was receivcd frOm MSME l hc Commitee dccided to rati″ thC nOlins for thc abovc AA as pcr
recommcndatiOn of COnsulant(TEC‐ 3)as under:
l Quand″ Ofimport iem No l is a1lowed On Nctto Nct baSs
2  Quantiり OFimpo■ item No 2 is alowcd On Nctto Net basis
3 Quaniw OfimpOn itcm No 3ヽ allowcd wih wastage of 5%on nct cOntcnt in the cxpO■ RA to ask for
net contcnt and al10w、 vastagc as apprOvcd or as applied、 vhichevcr is less

RA concemed mり takc sulabL cOnscquenid ac■ On accordingリ

Case No:45β/8卜 AI′C2/2018 Pary Namc:GRAVITA INDIA
LTD

Mcet

No/Date:7/81-ALC22018

29112018

Dcfered

HQ「 ile:o1/81/050/00122/AM19/ RLA Filc
113/24/040/00072/AM19/

しic No′Date:1310048940

26042018
Decision:The Committee considered the agenda and observed that deficiency letter seeking c"rtuin info.r*tion
was sent to the firm on I 8. I 0.2018 , however no reply received. Hence, the Comm ittee decided to send final
reminder to the firm and deferred the case

No:112/3/81_ALC2/2018 Namei VIKARSH NAN0
CHNOLOGY AND ALI′ OYS 7/81‐ALC2/2018

112018

Q File:01/81/050/00189/AM19/

1/83/040/00006/AM19/
No/Datc:3110067035

: The committee considered the agenda and observed that case has been forwarded to MEITy It was
to send a reminder to MEITY and defened the case.

N● :12/5/81-ALC2/2018

7/81‐ALC2/2018
l12018

Filc:01/81/050/00220/AM19/

1094/AM18/
No/Datc:0310820718

7042018
)ecision:The COmmittcc cOnsidered the agcnda and dccided to ask the flnn to submitthc infOnnatiOn on point

,4,&5 ofthc Standard Dcncicncy Fonlnat as per advicc oflヽ lSME rcprescntative

164

Case No.: l8/5/81-A LC2/2O18 Pa●y Name:APPLE
INTERNAT10NAL

Meet
No/Datc:7/81 ALC2泡 018
29112018

Delerred

HQ Filc:O1/81/050/00226/AM19/ RLA「 ilc
103/94/040/01095/AM18/

しic No/Date:0310820721

27042018

38
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)ecision: The Committee considered the agenda and decided to ask the firm to submit the information on point

, 4, &. 5 of the Standard Deficiency Format as per advice of MSME representative.

case stands deferred.

∠
υ

3ase No.:19/5/81-ALC2/2018 Parり Name:APPLE
INTERNAT10NAL

Иeet

oヾ/Date:7/81-ALC2/2018

29.11.2018

)eferred

IQ Flle:01/81/050/00227/AM19/ てLA File

03/94/040/01096/AM18/

′ic.No/Date:0310820722

7.04.2018

Decision: The Committee considered the agenda and decided to ask the firm to submit the information on point

1,4, & 5 of the Standard Deficiency Format as per advice of MSME representative.

Ihe case stands deferred.

166

Case No.:23/5/81-ALC2/2018 Paty Namel BAOSTEEL INDIA
30MPANY PRIVATE LIMITED,

4ヽeet

oヽ/Datc:7/81-ALC2/2018

29.112018

\pproved

HQ File:01/81/050/00231/AM19/ RLA Filc

03/94/040/00057/AM19/

しic.No/Datei03 10820714

27.04.2018

)ecision: The Committee considered the agenda and decided to ratify the norms for the above AA allowing the

luantity of import sheet " in coil form " with wastage of l% as per recommendation of representative of MoS.

lA concerned may take suitable consequential action accordingly.

67

3ase No.:36/5/81-ALC2/2018 Paty Name:DISHA AUTO
COMPONENTS PVTLTD.

Vleet

oヽ/Date:7/81‐ ALC2/2018
29.11.2018

Deferred

HQ File:01/81/050/00244/AM19/ こ A File

03/94/040/00069/Aヽ 419/

Lic.No/Date:0310820713

27.042018

Decision: The Committee considered the agenda and noted that earlier the case was referred to DIPP, however,

10 comments received. The Committee decided to refer the case to MSME for the examination in the meeting.

As per MSME representative the following may be asked for the examination of the case:

l. For Sl. No. 3 & 6 Export items blank and finished product weight to be provided.

Ihe case stands deferred.

168

Case No.:93/3/81¨ ALC2/2018 Paty Namei SEIKODENKI
INDIA PRIVATE LIMITED

Иect

oヽ/Datei7/81-ALC2/2018

29.11.2018

Deferred

IQ File:01/81/050/00170/AM19/ Lヽ A File

04/24/040/00015/AM19/

Lic.No/Date:0410164293

)4.052018

Decision: The Committee considered the agenda and the representative of DIPP informed that they would be

;ending certain queries. The committee decided that party be informed of DIPP queries when they are received.

Ihe case stands deferred.

169

Case No.:104/5/81¨ ALC2/2018 Parり Namc:PHOENIX FOILS
PVT LTD

4ヽeet

oゞ/Date17/81-ALC2/2018

2911.2018

{pproved

lQ File:01/81/050/00312/AM19/ R LA File

03/95/040/000871ヽ M19/
Lic No/Date:0310820781

)405.2018

39
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:ision: The Committee considered the agenda and reviewed the response of the firm to OI- ir*.a unA
ided to ratify the norms for the above AA as per recommendation of MoS representative allowing 3%
tage with the condition that the thickness of item exported would be less than the thickness of item imported.
words "Hot Rolled" may be deleted in the description of import item.

concemed may take suitable ntial action accordin

ase No.:11/3/81¨ ALC2/2018 Name:APAR
DUSTRIES LIMITED o/Date:7/8卜 ALC2/2018

112018
File i01/81/050/00088/AM19/

:03/94/040/01045/AM18/
ic No/Date:0310820852

on The Committee considered the agenda and noted that earlier, this c-ase was referred to DIpp f-
ents and referred to consultant (TEC-3) for comments in NC Meeting dated 10. l0.20l g as no information
rece市ed iOm DIPR The Committee decided tO await cOmments frOm COnsultant(TEC‐

3)and defer the

ase No.:56/5/81-ALC2/2018

NTERNAT10NAL LTD :7/81-ALC2/2018

.112018
Q File i01/81/050/00264/AM19/ LA Filc

13/94/040/00267/AM18/
.No/Date:0310820894

052018

concerned may take suitable

lthe agenda aision:The COmmittee considered

ten comments Of DIPP vide their U.O No.7/328/2018-TS dated 28.11 2018 as underi

l. Net weight of the export items may be specified.
2' Total Quantity of import item at Sl. No. I viz. continuous cast copper wire Rod (EC Grade) may
a1lowed as 40797.731 Kgs(as applied fOr)as l ol Kgs/Kg cOntentin the expOrtitems at Sl.No.l to 30.

3.TOtal Quantity of import item at SI No.2 viz.xLPE Compound Of relevant grade may be a110wed as
2う 1● ●nう し′_^/^^___=: 1, 、   ● ^～ 、́   __ ■   ~~~ ~~ ‐~‐ ~・ ―^‐ ‐0・ ¨―ν “'い′ し3218.702 Kgs(as applied fOr)as 1 05 Kgs/Kg contentin the expOrt hems at Si No.l t0 30.

ase No. : 6415 l8l - ALC2 /20 I 8

ATIONAL LTD 7/81-ALC2/2018
.11.2018

File:01/81/050/00272/AM19/

3/94/040/00135/AM18/
■ヾ o/Date:0310820902

lcision:TheCommitteeconsideredtheagendaandonthe.".o,

,Tjil{i|"::T: f:llh:."!:ye AA adoptins norrns as recommended bv Drpp vide their U.o.No.
7328/2018-TSdated28 H 2018asundel:

L Net weight of each export items may be specified.
2' Total Quantity of import item at Sl. No. I viz. continuous cast copper wire Rod (EC Grade) mayallowed as l.0l Kgs/Kg content in the export items at Sl. No. I to 53.3' Total Quantityof importitematSl.No.2viz.XLPECompoundofrelevantgrademaybeallowed

as 1.05 Kgs/Kg content in the export items at Sl. No. I to 53.

concemed may take suitable uential action accordi

No.:67/5/81-ALC2/2018 Name: KEC
TERNATIONAL LTD

:7/81¨ALC2/2018
9.11.2018



HQ File i01/81/050/00275/AM19/ LA File
03/94/040/00218/AM18/

しic.No/Date:0310820897

)9.05.2018

Decision : The Committee considered the agenda and decided to ratify the norms for the above AA as per

written comments of DIPP vide their U.O. No.: 7132812018-T5 dated 28. I I .20 I 8 as under:

1. Net weight of the export items may be specified.
2. Total Quantity of import item at Sl. No. I viz. Continuous Cast Copper Wire Rod (EC Grade) may be

allowed as 21442.363 Kgs (as applied for) as 1.01 Kgs/Kg content in the export items at S1. No. 1 to 42.

3. Total Quantity of import item at S1. No.2viz.XLPE Compound of relevant grade may be allowedas
3700.310 Kgs (as applied for) as I .05 Kgs/Kg content in the export items at Sl. No. I to 42.

RA concerned may take suitable consequential action accordingly.

174

3ase No。 :128/3/81¨ALC2/2018 Parり Name:MANASH KUMAR
PAUL

VIcct

oヾ/Date:7/81-ALC2/2018

29.11.2018

A,pproved

IQ File:01/81/050/00205/AM19/ LヽA File

02/24/040/00015/AM19/

Lic.No/Date:0210208395

1005.2018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA allowing
,vith 210MT quantity of import item with lead content up to 97Yo as per recommendation of MSME
'epresentative present in the meeting (With 2Yowastage after adjusting the purity content).

RA concemed may take suitable consequential action accordingly.

，
′

Case No.:8/5/81-ALC2/2018 Party Name:AESTHETIC
STAMPINGS&LAMINATIONS
しIMITED

Ⅵ cet

No/Datc:7/81‐ALC2/2018
29.11.2018          ・

\pproved

IQ File:01/81/050/00216/AM19/ RLA File

103/94/040/00099/AM19/

Lic.No/Date:0310820905

10.05.2018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA allowing the

,vastage of I .5 Yo as per recommendation of representative of MoS.

LA concerned may take suitable consequential action accordingly.

176

Case No.:50/5/81¨ALC2/2018 P額″Name:INDIAN CHAIN
PVT LTD

VIcet

oヽ/Date:7/81¨ ALC2/2018
29.112018

\pproved

HQ Filc:01/81/050/00258/AM19/ RLA File
:02/24/040/00017/AM19/

′ic No/Date:0210208397

0052018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA as per

recommendation of representative of MSME as under:

l. Quantity of import item at Sl. No. 1 & 2 is allowed on Net to Net content basis.

RA concemed may take suitable consequential action accordingly.

177

Case No.:`3/5/81¨ALC2/2018 Parり Namel KEC
NTERNAT10NAL LTD.

Ⅵcet

oヽ/Datc:7/8卜 ALC2/2018
29.11.2018

Approved

IQ File:01/81/050/00271/AM19/ RLA File

03/94/040/00323/AM18/

Lic.No/Date:0310820906

10.05.2018

…
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)cision:TheCommitteeconsideredtheagendaandonth....o
ratify the norms for the above AA adopting written recommendation of DIpp vide rheir T T o Nn .
υ■●11lyし 11じ 1lorlns lor lne abOve AA adopting written recommendatiOn of DIPP vide their u.o.No:

/328/2018-TS dated 28.11.2018 as under:

l. Net weight of the export items may be specified.2' Total Quantity of import item at sl. No. I viz. continuous cast copper wire Rod (EC Grade) may
_ allowed as 1.01 Kgs/Kg content in the export items at Sl. No. I to 9.3' Total Quantity of import item at Sl. No. 2 viz. xLPE compound of relevant grade may be allowed asas 1.05 Kgs/Kg content in the export items at Sl. No. 1 to 9.

concerned may take suitable al action accordin

ase No. : 65/5 I 8t - ALC2 /2018 吻 Name:KEC
TERNATIONAL LTD.

tei7/81‐ ALC2//2018

.11.2018
File:01/81/050/00273/AM19/

:03/94/040/Oo591/AM17/
ic No/Datc:0310820928

10052018

concerned may take suitable

℃ision:The COmmittee cOnsidered the agenda and decided tO ratify the n0111ls for the above AA as per

itten cOnllnents Of DIPP vide their U.o.No:7/328/2018-TS dated 28.11.2018 as undcri

l. Net weight of the export items may be specified.2. 
ffi*":1:1g ::,#1,::,-lil:)l ] viz. continuous cast copper wre Rod (EC Grade) may

pメLdおr)as lllkEζttξL品:IこlⅧUc葛鳥堪L:市ご燎
′
具71Ta1lowed as 12924 771 Kgs(asを

3.TOtal Quantity ofimport item at SI No.2 viz.xLPE COmpOund Of relevant grade may be anowed as

123R O,ヽ Koc rn。 9nhl:0月 F__ヽ ^_ l A_‐ γ′__″′           .. 1238-025 Kgs (as appried for) as 1.05 Kgs/Kg contenr i, tt .'.*portl1.,i];ffi i;:: l;i.:4' Import item at sl' No' 3 viz. PVC R*esin may be deleted tased on information submitted in theAppendix 4E.

al action accordin

ase No. : 7615 l8t - ALCL t20tg
AT10NAL LIMITED )/Date:7/81-ALC2/2018

112018
Q File:01/81/050/00284/AM19/

3/040/Ooo61ノAM19/
ic No/Date:0510406433

11052018
瀬 m h COmm競 ∝ cOnsd釘

“

山 e■
響 ,TdP°

td tt CttehasbcenretⅡ edtOmW m2面conllnents,hOwevet no cOnlments receivcd The COmmittee decided tO send remindertO MeitY and defer

case

No.:114/3/81¨ ALC2/2018 ty Namei VIKARSH
TAMPINGSINDIA PVT LTD. o/Date:7/81-ALC2//2018

112018
File:01/81/050/00191/AM19/

31/83/040/00o18/AM19/
ic No/Datei3 110o67051

15.05.2018
:ision: The Committee 

"o*id"."d thfifiiluIa
case was sent to DIPP as no response was coming from MEITy. It was learnt that MEITy is in the processding some letter. The committee decided to wait.

case stands deferred.

sc No.:7/5/81‐ALC2/2018 ●ty Name:A-l FENCE
ODUCTs coMPANY
IVATE LIMITED

e:7/81-ALC212018
9.11.2018



HQ File:01781/050/00215/AM19/ RLA Filc

103/94/040/00116/AM19/

Lic No′1)atc:0310820970

15052018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA as per

recommendation of representatiye of MSME as under:

l. Quantity of import item at Sl. No. I is allowed l63.27MTwith 16.870 wastage.

2. Quantity of import item at Sl. No.2 is allowed as applied with inclusion of l7o wastage.

RA concemed may lake suitable consequential action accordingly.

Case No:127/3/81-ALC2/2018 Parけ Namc:MANASH KUMAR
PAUL

lヽeet

No/Date:7/81‐ALC2/2018

29112018

Approved

HQ F‖e101/81/050/00204/AM19/ RLA Flc
102/24/040/00019/AM19/

Lic No/Date:0210208420

17052018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA allowing

with 2l0MT quantity of import item with lead content up to 97yo as per recommendation of MSME

representative present in the meeting (With 29lo wastage after adjusting the purity content).

RA concemed may take suitable consequential action accordingly.

Case No:126/3/81-ALC2/2018 Paty Namc:MANASH KUMAR
PAUL

lヽcct

No/Datc:7/81 ALC22018

29112018

Approved

HQ Filc:01ノ81/050/00203/AM19/ RLA File

:02/24/040/00025/AM19/

しic No/Date:0210208442

22052018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA allowing

with 2 IOMT quantity of import item with lead content up to 97yo as per recommendation of MSME

representative present in the meeting (With 2%o wastage after adjusting thc purity content).

RA concemed may take suitable consequential action accgrdinBlY.

184

Case No:5/5/81-ALC2/2018 Pa●y Namc:A-l FENCE
PRODUCTS CO PVTLTD

lヽeet

No/Date17/8卜 ALC2/2018
29112018

Approved

HQ Filc:01/81/050/00213/AM19/ RLA Filc

:03/94/040/00148/AM19/

Lic No/Datc:0310821220

24052018

Decision: The Comminee considered the agenda and decided to ratify the norms for the above AA as per

recommendation of representative of MSME as under:

l. Quantity of import item at sl. No. I is allowed with l%o wastage with accountability clause.

2. Quantity of import item at sl. No.2 is allowed with 2% wastage with accountability clause.

RA concemed may take suitable conseqlrential action accordingly.

7/81‐ ALC2/2018

9112018
Al,S&PIGMFN rS

RIヽぶ E LIM1l ED

No:35/5/81-ALC2/2018

4052018
Filc:01/81/050/00243/Alヽ 419/

: The Committee considered the agenda and decided to ask the firm to fumish the following

as per advice of MSME representative for examination ofthe case:

L Percentage of lead in import and export product.

case stands deferred.

43

Deferred

RLA F‖ c

102/24/040/00026/AM19/
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Case No:85/5/81-ALC2/2018 Paty Namc:OBEROI
INTERNATIONAL

Meet

No/Date:7/8卜 ALC22018
29112018

Approved

HQ F‖c ll1/81/050/00293/AM19/ RLA File

:05/24/040/00114/AM19/
Lic No/Date10510406586

24052018
Decision: The Committee considered the agenda and decided to ratify the norm, fo. th" ubou. AAillo*iniih!
wastage of 7oZ as per recommendation of representalive of MSME.

RA concemed may take suitable consequential action accordingly.

Casc No.:115ん /81-ALC2/2018 Pany Name:RR KABEL
しIMITED

Mcct

No/Date:7/81‐ALC2/2018
29112018

Delerred

HQ Fnc:01/81/050/00323/AM19/ RLA Filc

103/95/040/00170/AM19/
しic No/Datc:0310821223

24052018
Decision: The committee considered the case and observed that ir was refered to otpp to,.*r*r,t, 

"*ti",and as per request ofrepresentative ofDIPB Committee decided to refer the case to Consultant (TEC-3) and
wait for comments.

The case stands deferred.

No:150/5/81 ALC2/2018 Namei V01TH HYDRO
o Date17/8卜 ALC2つ O18
l12018

Q Filc:01/81/050/00358/AM19/

:ision: The Committee considered the agenda and noted that this case is to be r"r"o; to c-*ttunt 1rec9MOS for comments and defer the case.

No:32/5/81-Al.C2/2018 Namci CONSOLIDATED
COMPANY PRIヽ ちヽTE 7/81‐ALC2'018

J12018
File:01/81/050/00240/AM19/ o/Date:0510406615

The committee considered the agenda and decided to ratify the ,orms for the above AA as
lation ofConsultant (TEC-3) as under:

1. Quantity of import item at Sl. No. I is allowed with 5% wastase.2. Quantity of import item at Sl. No. 2 is allowed with 4% wastale.3. Quantity of impofi item at Sl. No. 3 is allowed with 4% wastage.

No:88ん /81-ALC2/2018 Name:PM ELECTRO
o/Datc:7/81‐ A LC2/2018

9112018
File 10 1/81/050/00296/AM19/ No/Date:0310821232

)ecision:Thc COmmittcc cOnsidcrcd thc agcnda and dccided tO ask the inn tO submitthc infonllatiOn on point

,4,5&11 0fthe Standard Dcncicncy Fonllat as pcr advice OfMsME rcprcscntativc



case slands deferred.

191

Casc No:95/5/81-ALC2/2018 Patt Name:PARAM
INDUSTRIES

4ヽcct

oヽ/Date:7/81-ALC2/2018

29112018

Dcfcrrcd

HQ Fne:01/81/050/00303/AM19/ RLA Filc

103/95/040/00177/AM19/

しic No/Datc:0310821231

25052018

Decision: The Committee considered the agenda and decided to ask the firm to furnish the following
information for examination ofthe case as per advice of MSME representative:

l. Complete details of the export product with wastage calculation along with the drawing and sheet

layout.
2. Detailsofmanufacturingprocess.
3. Details ofrelevant thickness with grade ofthe export product.

Ihe case stands deferred.

つ
た

Case No:100/5/81‐ AIッ C2/2018 Pa●y Name:Rへ RAS
IMPO‐ EXPO PVTじ rD,

4ヽcct

No/Datc:7/81‐ALC2/2018
29112018

Approved

HQ File :01/81/050/00308/AM l9l RLA F‖ e
105/24/040/00104/AM19/

Iッ ic No/Datc:0510406608

25052018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA allowing the

wastage of77o as per recommendation ofrepresentative of MSME.

RA concemed may take suitable consequential action accordingly.

Case No:147/5/81-Al´ C2/2018 Pa●y Namc:VEDANTA
LIヽ41TED

4ヽcct

oヽ/Datc:7/81‐ ALC2ノ2018

29112018

Dcfcrred

HQ File 101/81/050/00355/AM19/ RLA Fne
0524/040/00112/AM19/

Lic No/Date10510406624

28052018

Decision : The Committee considered the agenda and as per the recommendation of Consultant (TEC-3) decided

to ask the firm to fumish the following information along with copy of application for examination ofthe case:

l. Composition of Expon item.

2. Calculation ofmaterial required alongwith wastage with justification.

Ihe case stands deferred.

194

Case No:48/5/81-ALC2/2018 Pary Namc:GRAPHITE&
CARBON INDUSTRIES
(INDIA)PRIVATE U「D,

Mcct

No/Datc:7/8卜 ALC22018
29112018

Deferrcd

HQ Filc:01/81/050/00256/AM19/ RLA「 ilc
:03/94/040/00166/AM19/

しic No/Datc:0310821294

29052018

Decision: The Committee considered the agenda and noted that copy ofapplication not received. Accordingly,

the Committee decided to ask the concemed RA and the firm to forward complete copy ofthe application for

examination of the case.

fhe case stands deferred.

醐 算鷲
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Case No.:84/5/81-AIJC2/2018 Parり Name:MONTEX GLASS
FIBREIND PVT ETD

4ヽeet

oヽ/Datc:7/81-ALC2/2018

29.112018

Approved

HQ File :0 1/8 l/050/002921 AM19 t RLA File
103/95/040/00173/AM19/

しic No/Date:0310821326

30.052018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA as

:ecommendation of Consultant (TEC-l) as under:

l. Quantity of import item at Sl. No. I is allowed 120824K9 with 5% wastage in net content.

2. Quantity of import item at Sl. No. 2 is allowed 56024Kgwith 5% wastage in net content.

3. Quantity of import item at Sl. No. 3 is allowed as applied for.

4. Quantity of import item at Sl. No. 4 is allowed on Net to Net basis.

5. lmport items at SlNo.1,2 & 4 with accountabiliry clause.

RA concemed may take suitable consequential action accordingly.

per

196

Case No.:39/5/81-ALC2/2018 Palty Name:EKANGA FOIL Ⅵ eet

No/Date:7/81-ALC2/2018

29.11.2018

\pproved

HQ File:01/81/050/00247/AM19/ ミLA File

08/24/040/00061/AM19/

Lic No/Date:0810142706

31.05.2018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA as per

rritten comments of DIPP vide their U.O. No.: 1/32912018-T5 dated 29.11.2018 as under;

l. The quantity of export item may be specified as 2l000Kgs (3500000 Nos.)'

2. The import item viz. Aluminum Foil Reel may be allowed as 22050 Kgs. including 5%o wastage.

lA concerned may take suitable consequential action accordingly.

97

Case No.:40/5/81-AIJC2/2018 Party Name: EKANGA FOIL VIcct

oヽ/Date:7/8卜 ALC2/2018
29.11.2018

A.pproved

日Q File
101/81/050/00248/AM19/

RLA File

108/24/040/00068/AM19/

しic No/Date:0810142707

3105.2018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA as per

written comments of DIPP vide their U.O. No.: 7132912018-T5 dated 29.11.2018 as under:

1 . The quantity of export item may be specified as 87 12 Kgs ( I 320000 Nos.) as calculated on the basis of
per pc.weight mentioned in the AA.

2. The import item viz. Aluminum Foil Reel may be allowed as 9147 .6 Kgs. including 5%o wastage.

RA concerned may take suitable consequential action accordingly.

０
フ

3ase No.:139/5/81-ALC2/2018 Paty Name:TECHNO
STAINLESS

Ⅵeet

oヽ/Date:7/81-ALC2/2018

29112018

)eferred

lQ File:01/81/050/00347/AM19/ RLA F‖ e

03/95/040/00067/AM19/

Lic No/Date:0310821363

31.052018

Decision: The Committee considered the agenda and decided to ask the firm to fumish the following
.nformation as per advice of MSME representative for examination of the case:

l. Complete details of the export product with wastage calculation along with the drawing and sheet

layout.
2. Details of manufacturing process.

46



3. Details ofrelevant thickness with gade ofthe export product.

case stands deferred.

199

Casc No:75/5/81 ALC2/2018 Parり Namc:LMヽVIND POWER
BLADES IINDIA]PVTし ID

4ヽcct

oヽ/Datc17/8卜 ALC22018
29112018

Deferred

HQF‖ e:01/81/050/00283/AM19/ RLA「 ilc
107/24/040/00342/AM18/

しic No/Date:0710113376

)1062018

Decision: The Committee considered lhe agenda and decided to refer the case to Consultant (TEC-3) and

Consultant (TEC- I ) for comments and deferred the case.

Casc No■ 1/5/81-ALC2/2018 Pary Namc:ANVlL CABLES
PVT LTD,

lヽcct

oヽ/Date17/81-ALC2/2018

29112018

Approved

HQ F‖ e:01/81/050/00219/AM19/ RLA Filc
102/24/040/00032/AM19/

しic No/Datc:0210208473

)4062018

Decision : The Committee considered the agenda and decided to ratify the norms for the above AA as per

recommendation of Consultant (TEC-3) as under:
l. Quantity of import item at Sl. No. I is allowed with l% wastage with accountability clause.
2. Quantity of import item at Sl. No.2 is allowed with 5olo wastage with accountability clause.

RA concemed may take suitable consequential action accordingly.

Casc No:106/5/81-AI′ C2/2018 Paty Name:POLYCAB WIRES
PVTLTD

Meet

No/Date:7/81 ALC2/2018

29112018

Defened

IIQ F‖ e:01/81/050/00314/AM19/ RIン A Filc

103/95/040/00073/AM19/

しic No/Date:0310821439

05062018

Decision: The Committee considered the agenda and decided to refer the case to Consultant (TEC-3) for
lomments and defer the case.

Case No:118/5/81-ALC2/2018 Party Name:RAJGURU
ENTERPRISES PVT LTD

Mect

No/Date:7/81 ALC2/2018

29112018

Approvcd

HQF‖ e:01/81/050/00326/AM19/ RLA Filc
103/95/040/00137/Aヽ 419/

Lic No/Date103 10821453

35062018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA as per
recommendation of representative of MSME as under:
L Quantity of import item at Sl. No. I is allowed 84.615 MT with l07o wastage with accountability clause.
2. Quantiry of import item at Sl. No. 2 is allowed 253.846 MT with l07o wastage with accountability clause.

RA concemed may take suitable consequential action accordingly.

No:86/5/81-Al.(12/2018 Namc OBEROI
7/81‐ALC2/2018

J12018

Filc:01/81/050/00294/AMl

: The Committee considered the agenda and decided to ratify the norms for the above AA allowing the
of77o as per recommendation of representative of MSME.

魃 1靱

A.pproved

LヽA File

05/24/040/00150/AM19/

Lic No/Datc:0510406754

)6062018

47



soncemed may take suitable actlon

204

Case No:107/5/81-ALC2/2018 Pa●y Name:POLYCAB WIRES
PVTl∬D

Mcct

No/Datc:7/81-ALC2/2018

29112018

Deferred

HQ Fnc:01/81/050/003157AM19/ RLA Fne
103/95/040/00186/AM19/

Lic No/Date:0310821495

116062018

Decision: The Committee considered the agenda and decided to refer the case to Consultant (TEC-3) for
;omments and defer the case.

Ａ
Ｖ

Casc No:114/5/81‐ AI,C2/2018 Pa■y Name:R L STEELS&
ENERGY LTD

Meet

No/Datc:7/81 ALC2/2018

29112018

Defened

HQ File :0 l/8 l/0501003221 AMlg/ RLA l■ lc
103/95/040/01103/AM18/

Lic No/Datc:0310821485

06062018

Decision: The Committee considered the agenda and decided to refer the case to MoS for comments and defer
the case.

206

Case No.:119/5/81‐ ALC2/2018 PaHり Namc:RAM RAlNA
WIRES LIMITED

1ヽleet

No/Date:7/81‐ALC2/2018

29112018

{pproved

HQ File :01/8 l/050/00327 I AMlg/ RLA「 ilc
103/95/040/00562/AM18/

しic No/Date:0310821497

06062018

Decision: The Committee considered the agenda and decided to ratify the norms for the above AA as per

recommendation of Consultant (l'EC-3) as be)ow

1. Wastage of l%o for import item no.l
2. Import item no.2 as applied for
3. Content ofCopper to be accounted for

RA concemed may take suitable conscqucntial action accordingly.

Casc No:136/5/81-ALC2/2018 Paty Namcl SVAM
PACKACING lNDUSTRIES
PRIVATE LIMITED

Meet

No/Datc:7/81-ALC2/2018

29112018

Def'ened

HQ FJe 01/81/050/00344/AM19/ RLA Fnc
105/24/040/00152/ノ Mヽ19/

Lic No/Date:0510406758

06062018

Decision: The Committee decided to ask the firm to submit the information on point 1 I ofthe Standard

Deficiency Format based on micron thickness ofexport product as per advice ofConsultant (TEC-l).

Ihe case stands defened.

Casc No:74/5/81‐ ALC2/2018 Paty Name:LM WIND POヽ/ER
BLADES IINDIA]PVT LTD

4ヽeet

oヽ/Date:7/81-ALC2/2018

29112018

Defened

HQ File :0 l/8 I /050 I 00282/ AM19 / RLA F‖ c
107/24/040/00333/Aヽ 418/

しic No/Datc:0710113408

)7062018

Decision: The Commiltee considered the agenda and decided to refer the case to Consultant (TEC- I & TEC-3)
for comments and defer the case.
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Case No■ 2573/8卜 ALC2/2018 Paty Name KEIINDUSTRIES
Llヽ41TED

Иヽcct

oヽ/Datc:7/81 ALC2/2018

29112018

Deferred

HQ File :0 I /8 l/050 /00202/ AMlg /
05/23/040/00134/Alヽ 419/

RLA しic No/Date:0510407029

)2072018

Decision: Earlier, this case was refened to DIPP for comments and forwarded to Consultant (TEC-3) in NC

Meeting dated 10.10.2018 as no information was received from DIPP The Committee decided to await

comments ofConsultant (TEC-3) and defer the case.

Casc No:1233/81-AIッ C2/2018 Palty Namc:KEIINDUSTRIES
Llヽ41TED

lヽeet

No/Datc:7/81 ALC2/2018

29112018

Deferred

HQ File :0 l/8 l/050/00200/ AMl9/ RLA Filc
10523/040/00067/AM19/

Lic No/Datc105 10407042

Э3072018

Decision: Earlier, this case was refened to DIPP for comments and forwarded to Consultant (TEC-3) in NC
Meeting dated 10.10.201E as no information was received from DIPP The Committee decided to await
lomments ofConsultant ('fEC-3) and defer the case.

2H

Casc No:124/3/81-ALC2/2018 Paty Name:KEIINDUSTRIES
LIMITED

Mcct

No/Datc:7/81-ALC2/2018

29112018

Deferrcd

HQ Filc:01/81/050/00201/AM19/ RLA Filc

:05/23/040700096/AM19/

しic No/Date:0510407040

03072018

Decision: Earlier. this case was referred to DIPP for comments and forwarded to Consultant (TEC-3) in NC

Meeting dated 10.10.201 8 as no information was received fiom DIPP The Committee decided to await

romments ofConsultant (TEC-3) and defer the case.

２^

Casc No:2/7/81-ALC2′ 2018 Paty Namc:PLANSEE INDIA
HIGH PERFORMANCE
MATERIALS PVTじ「D

4ヽcct

No/Date:7/81‐ALC22018
29112018

Dcferred

HQ Filc:01/81/050/00379/AM19/ RLA Filc

107/24/040ノ 00161/AM19/

〔́ic No7Datc:0710113933

28092018

Decision : The Committee considered the agenda and decided to ask the firm to submit following information

lor examination ofthe case as per advice of Consultant(TEC-3):
L Sl.No.3, ll & ll(a) of standard deficiency format

Case stands deferred.

Casc No.:1/781-ALC2/2018 Pary Namcl COLORSHINE
COATED PRIヽ ちヽTE LIMITED

Meet

No/Datc:7/81-ALC2/2018

29112018

Defened

HQ Filc 101/81/050/00378ア AM19ノ RLA F‖ c

103/94/040/00676/AM19/

しic No/Datc:0310824767

29102018

Decisior: The Committee considered the agenda and noted that copy of application not received. Accordingly,

the Committee decided to ask the concemed RA and the firm to forward complele copy of the application for

examination of the case.

The case stands defened.
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ase No.:7/6/81-ALC2/2016 Paty Name:FCI OEN
30NNECTORS LIMITED

Ⅵeet

oヾ/Date:7/81-ALC2/2018

29.11.2018

Deferred

HQ File:01/81/050/00073/AM17/ RLA File

10/24/040/00108/AM16/

Lic.No/Date:1010059417

2902.2016

Decision: The Committee considered the agenda and observed that MeitY have given comments vide their letter
t{o.: 17(27)12016-IPHW dated 3 I .10.2018. Since case involves import of Gold, the committee decided to see the

;ample of export product.Therefore it was decided to call the party on PH along with samples.

ase No.:3/21/81¨ ALC2/2016 Paty Name:FCI OEN
30NNECTORS LIMITED

|し4cet

oヽ/Date:7/81-ALC2/2018

29.11.2018

Defened

■Q File:01/81/050/00487/AM17/ RLA File
10/24/040/00064/AM17/

Lic No/Date:1010059623

)5.10.2016

Decision: The Committee considered the agenda and observed that MeitY have given comments vide their letter
\o.: l7(8)/2016-IPHWdated 31.10.2018. Since case involves importof Gold,thecommitteedecidedtoseethe
iample of export product.Therefore it was decided to call the party on PH along with samples.

216.

Case No AR-140 M/S JINDAL SAW LIMITED
Mceting No.7/81 Ho File No:01/81/162/00272/AM18/DES H

Dated:29.11.2018 RLA File No:31/21/040/00484/AM07/

Subiect: Redcmption of Advance Authorization No 3110029281 datcd 22 05 2007

Decision: The Committee considered the agenda directed the DES-2 to first examine the issue on file as the

matter is pretty old.

217

Casc No AR‐ 141 M/S.RATNAMANI METALS AND TUBES LIMITED
Mecting No.7/81 HQ Filc No:01/81/050/00228/AM18/DES.H/

Dated:2911.2018 RLA File No:08/24/040/00095/AM18/

Subject: Ratiflcation of norlns in respect of Advance Authorization No.0810140611

dated 07.07.2017

Decision: The Committee considered the agenda and decided to constitute a study group to visit the firm to
study the manufacturing process as detailed in minutes of Case No.56.

218

Case No AR-277 M/S.ZTT INDIA PRIVATE LIMITED
Meeting No 7/81 HQ File No.:01/81/050/00329/AM16/DES― II

Datcdi 29 11.2018 RLA Filc No.:04/24/040/00134/AM16/

Subject: Ratification of norms in respect of Advance Authorization No. 0410161005 dated
10.09.201 5.

Decision: The matter for ratification of norms against the subject AA was rejected in the meeting no.7/81 dated
08.06.2016 due to non submission of information by the AA holder. Later on, AA holder submitted the info
which was forwarded to MEITY for comments. The Committee considered the agenda and decided to ratify the
norms for the above AA as per MeitY written recommendation vide U.O No. |7(4)12016-IPHW dated
24.09.2018 as per Annexure 'A' (copy enclosed).

RA concerned may take suitable consequential action accordingly.
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Casc No. AR- M/S MANAKSlA COATED METALS AND INDUSTRIES LIMITED
Meeting No. 7 /81 HQ File No.: 0l/81/050/00321/AM l8/DES-ll
Datcd:29 112018 RLA FHc No:02泡 4/040/00069/AM18/

Subject: Ratification of norms in respect of Advance Authorization No. 0210207772 dated

3t.07 .2017 .

Decision: The company vide letter dated 6.11.2018 informed that their case is covered in SION C-469. RA
concerned may examine the case and take suitable consequential action accordingly. Hence the case is

withdrawn ftom the Agenda.

RA concemed may take suitable consequential action accordingly.

220.
Case No AR-270 M/S TUBEX INDIA
Mccthiq No 7/81 HOF‖ cNo:01/81/050/00408/AM17/DES 11

Dated:29112018 RLA Filc No:05/24/040/00247/AM17/

Subject: Ratification of norms in respect of Advance Authorization No. 0510399600 dated

0 t.09.2016.
Decision: The Committee considered the agenda and decided to call for PH. The firm is being informed
separately.

221.
Casc No AR-264 M`S ABIR INFRASTRUCTURE PRIミ 「ヽ E IIMITED

Meeting No. 7 /81 HO Filc No:01/81/050/00562/AMl1/DES H/

Dated:29112018 RLA Filc No1 05/23/040/00336/AMHノ

Subject: Modification of ratified norms in respect of advance authorization no. 05102845E4

dated 24.02.20l l.
Decision: The Committee considered the agenda, It \ras decided to first examine the matter on file. The case was

defened.

222.

Casc No AR‐ M/S ABIR INFRASIRUCTURE PRIくヽIE LIMITED

Meeting No. 7 /81 HOF‖ eNo:01/81/050/00213′AMll DES IIア

Dated:29112018 RLA「 ilc No1 05ノ23/040/00230/AM10′

Subject: Modification of ratified norms

05 10261567 dated 3 1.03.20 I 0.

respect Advance Authorization No

Decision: The Committee considered the agenda , It was decided to first examine the matter on file. The case was

deferred.

223.

Case No AR‐ M/S ABIR INFRASTRUCTURE PRIVATE LIMITED

Meeting No. 7 /81 llQ File No: 0l/81rc50/00389/AM I l/DIlS.ll

Dated:29112018 RLA File No:05/23/040/00H4/AMl1/

Subject: Revision ofratified norms in respect ofAdvance Authorization No. 0510269360

dated 29.07.2010.

Decision: The Committee considered the agenda, It was decided to first examine the matter on file. The case was

defened.
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Casc No. AR- M/S ABIR INFRASTRUCTURE PRIVATE LIMITED
McctinR No 7/81 tlQ File No: 0l/811050100347 /AM I l/DES.ll
Datcd:29112018 RLA File No:05/23/040/00205/AMl1/

Subject: Revision of ratified norms in respect of Advance Authorization No. 0510277227

dated 18.I1.2010.

Decision: The Committee considered the agenda, lt was decided to first examine the mafter on file. The case was

deferred.

225.

Casc No AR‐ M/S ABIR INFRASTRUCTURE PRIVrtTE LIMH ED
1ヽ4cctinq No 7/81 HO Filc No:01/81/50/0566/AM10/DES H

Datcd:29H2018 RLA File No:05/23/50/0159/Alヽ 410/

Subject: Revision of ratified norms in respect of Advance Authorization No. 0510256336

dated 14.01.2010.

Decision : The Committee considered the agenda, It was decided to first examine the matter on file. The case

was deferred.

226.

Casc No. AR- M/S APAR INDUSTRIES LIMITED
Meeting No. 7 /81 IIQ lrile No: 0l/81/050/00447/AM l8/DES.ll
I)atcdi 29 11 2018 RI´A「 ilc No:03/94/040/00502/AM18/

Subject: Revision of ratified norms in respect of Advance Authorization No. 0310816527
dated 26.10.2017 .

Decision: The Committee considered the agenda and observed that for this AA the Norms have already been

ratified in NC-ll Meeting No. 24181 dated 20.03.2018. The committee directed the DES-2 to first examine the

matter on file.

Date: 11.12.2018 C. K. Reddy
Place: New Delhi Assistant Director General ofForeign Trade
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Ref:967/AM17

To

選題l催■:Wana項昴惚」
mdQ

Tele No:011-2301_5254/2955/4802

Sub: Ratificat:on Ofthe Norms of Advance

:ssued under 4.7 of HBP(vOl.I).

Ref Party Name
Importer-Exporter Code No.
DGFT Delhi F'ite No
RLAFile No . DGFT Mumbai
License No.
Case No
Meeting No.
Meeting No.

Date:22.lo.2018

し` |`ヽ |ヽ:
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L:cense No.0310812250 dated 30.03.2017
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４

５
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７
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Shree Ji POwerlincs

0304083691

01/81/50/00129/AM18
03/95/040/00967/AM17
0310812250 dated 30303.2017
23/5/81¨ ALC2/2017
02/81/ALC2/2018 Date:29.05/2018
5/81 Dtd.lo.lo.2018

‐

I‐

‐ ~~‐ ~~~― ― ‐ ‐
― ―

― ― ― ―
― ―

―
―
― ― ― ― ― ―

―
― ― ― ‐ ― ― ― ― ¨ ― ‐ ― ― ‐ ― ― ‐ ― ― ‐ ― ― ― ― ‐ ― ― ― ‐ ― ― ‐ ― ― ‐ ―

一
― ― ― ‐ ― ― ―

―
‐ ― ― ― ― ‐

―
― ‐ ― ― ‐

―
‐ ― ― ― ―

―
―
―
― ‐ ^― ― ― ‐ ‐ ―

―
― ‐ ― ― ‐ ― ― ‐ ― ― ― ‐ ― ‐ ‐ ― ‐ ― ‐ ‐ ‐ ‐ ‐ ‐

Respected sir,

wRT your Email Query letter dated 18.{0.2018, we request your office to kindly close the fite assignificant tinre involved in flnalizlng the norms and our Advance Authorization got expiredtherefore we request your office to ctose our Advance Authori=rti;;;;; at your eartiest as wewill be surrendering our advance authorization,

Thanking you

Yours faithfully
For Shree-Ji power Line

FbR SHREE.JI powenr_r.rEe

Partner＼臨 1枷認

冨
|‖ |メ
2 ⊃二く%7(~l‐

3

SHREEnJ目
AddiA"24,5hrsya9tnd,E5tate.,of,w.E.l,|I8hway,"ffi
.1.e,1,,;.J6.t]5.Xt26/4S09/4fl?,t,ax: 91"?f-ZSSta:r{rS.E-,.rialt;arirnrrr@shrr:e"jl,conr

不
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A Shroo-.ri Grorlf) c>l Cornpany
Pu:hin8 Metal Parts - as pet tS & DIN Std. BuchhoL Relav*-*-,_f 9l1j11tg9_!.r-.t -L. V. W,ndtng ,/ Colls MaSnetic Oll - t-evel Gauge (MOe
ISgk!gr$!ve:lgrnely.y*:l-__-_ prtsmaflc o[ _ Levet 6au8e (poG]
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-c-9-.e-P-9:-:--lc Grader--Flal-1.-.s-l.f-|p.s-r_-I"-,o-_g_t, Secrions.

Date:22.10。 2018

1 Ref Party Name
2 Importer-Exporter Code No.
3 DGFT Delhi File No
4 RLAFile No . DGFT Mumbai
s License No.
e Case No
z Meeting No.
I Meeting No.

Shrec Ji POwerlines

0304083691

01/81/50/00128/AM18
03/95/040/00966/AⅣ 117
0310812251 dated 30.03.2017
22/5/81‐ ALC2/2017      ・

02/81/ALC2/2018 Date:29,05..2018
5/81 Dtd.10.lo.2018

Respected Sir,

wRT your Email Query letter dated 1aio.2o1a, we request your office to kindly close the fite assignificant time involved in finalizing the norms and our Advance Authorization got expiredtherefore we request your office to ctose our Advance Authorization fite at your eartiest as wewill be surrendering our advance authorization

Thanking You

Yours faithfutly
For Shree-Ji Power Line

ron SHREE. Jl powe-nrrrrrgs

晋

SHREE‐JI PЭWERL□NttS
Add iA‐ 24′ 5レireva,indI Estate,off tv,E.11〔 ghWay,Go7● は●●:｀ (に ,′ |●lら

"nb●
1400o● 3

191‐ ■|18,11211′ 1,01‐′4ユ i7.laX::'1・

'キ

25,S4385.Eこ 1■■‖:● ||● InoshrOe‐ Jl・cOF,

Rcf:966/AM17

To
The E)irectorate General ofForcign Tradc,

Udyog Bhavan,Ⅳlaulana Azad Road,
New Delhi― HO ool
l｀ele No:011-2301-5254/2955/4802

Sub: Ratification of the Norlns of Advance L:cense No.0310812251 dated 30.03.2017
:ssued under 4.7 of HBP(Vo:.1).

Partner Authonsed Signatrerv

・
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Lisc.No. The proposal belongs to DIPP but was ginen to undersigned in NC

......6784 meeting held on 10.10.18. On the basis of 20% recovery on wastage

dt.15.06.1.7 and reduction of 5 % wastage on a/c of parting following are comments

Qty.

2400 nos  60 24 MT

310 Nos  6 993 MT

1600 nos  36 096 MT

281 nos   7 053 MT

785 nos   19 373 MT

960 nos   30 893 MT

Qty.    Wastage a!lowed
91 MT      35 20%

63 MT      45 60%

72 MT      43 20%

Case no. 84 M/s Techno Trak Engineers

Lisc No    The proposal belongs to DIPP but was ginen to undersigned in NC

6935   meeting held on 10 10 18 0n the basis of 20%recovery on wastage

dt 14 12 17 and reducion of5%wastage on a/c of parting fo‖owing are comments

:mport         Qty,    Wastage allowed
l           135ヽ 1  40%
2            45^■  44%
3                 45 ぃ■  50%

ALC l:Dt.29.11.■ 8

Case no.43 M/s Techno Trak Engineers

E.P.

1

2

3

4

5

6

lmport
1

2

3
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- Ministry ofElectronics & Information Technology

gffirm ftim, 6 ,rr tir en miqtr*a, 4 ffi-"ir ooos
Electronics Niketan,6, C G O Complex, New Delhi-110003

Website: www.meity.gov.in
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SubieCt: RatincatiOn of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance
issued in favour of M/s. VersatileAuthorization No.0410163275 dated 27.06.2017

Card Technology Pvt. Limited., Chennai

This refer to DGFT I. D. No. 0l/81./50 /00289 /AM1B/DES-?/15 dated 16.10.2017 seeking
comments of this Ministry on the above mentioned application of M/s. Versatile Card Tcchnology Pvt.

Limited, Chennai for export of "PVC Smart Card".

2. The application has been examined in the Ministry of Electronics and
Information Technology from technical angle. The import items are required for nlanufacturing the
export product. This Ministry recommends Ratification of norms of advance authorization as per the
details in Annexure.

Encl :- As above

(Saurabh Ran,an〕
Scientist‐ C

Tel:24301264
Emai卜saurabhranian@ineity gov in

Shri Vinod Kumar Kashyap, FTDO, 0/o DGFT, Udyog Bhavan,Ncw Delhi
MeitY U O No 17(46)/2017-IPHVV dated 31 10 2018

椰 蒻 u輸 論 鎌 a lljG.― l“ル
“
c●

「



着

≡

Ｎ

ａ

割

Sr. No. lmport item name UOM

exure

Qty appred in DGFT Recommended Qty.

1 Homo POlymerSheet PVc KGs 598339 509397
Printing lnk KGs 4464 3800
Intergaterd Circuit Nos 1010000 85986486

4 Homo Polymer Sheet pVC KGs 29917 299170Ｃ
リ Pr nting ink KCs 223 2230
6 壁ated OVenav Kgs 44 44000
7 Magnetci Strip KCs 2304 2304
8

―

,rCard) Nos 51000 51000000
9 lntegtared Circuit Nos 50500 50500000
10 Homo Polymer Sheet PVC KGs 59834 509398

Printing ink KCs 446 3800
Coated overlay Kgs 8799 74912
Magnetci Strip K6s 4617

14 ¨ Nos 102000 86837838
lntergaterd Circuit Nos 101000 85986486

Ann

11。

ι
針



CaSe n0 50

Lisc No

…… 6683

dt07 08 17

CaSe no 71

Lisc No

…… 6683

dt 07 08 17

Case n。 9o

Lisc No

… 8017

dt14 12 17

Case n。.91

Lisc No

_  8817

dt 27 12 17

Case n。.94

Lisc No

………3844

dt 29 12 17

Case nO.97

Lisc No

5204

dt 02 01 18

lmport

import

l,3,5,7,9

2′ 4′ 6′ 8,lo

import

l,3′ 5,7,9,11,13

C"!.s^t {J Crc-c-) t"2''-i {t G""-*,
5°′・ |ノ¬′q。′qlノ q午′■■■ヤ

■e「0"sy〔::穏1::「[Tw:i∝
1°

'ノ

l｀°ノ1-

篇肌露器鬱ltta::‖寧部
朋‖ぶ得T胤」・Rあ

階
E.P.        Qty.         rting fOIIowing are cOmments

2757 Nos

Qty.

95 MT
Wastage allowed

52%

M/S Dynamic Cables
The proposal belongs to Dlpp but was ginen to undersigned in NC
meeting held on 10.10.18.

Case no.79      M′ sR.R.Kabel
Lisc No     The proposal belongs tO DIPP but was ginen to undersigned in NC

 ̈7483    meeting held On lo lo 18

dt 04 12 17  :mport

DL       12 ofsDL

Name ofbase p。 lymer fOr■ em 2
Name of catalyst fOritem 3

Qty.

NET+1%、Vastage
NET+2%Wastage   claimed by firm

Qty.

NET+1%wastage

M/S Rexnord Electronics
The proposal belongs to Dlpp but was ginen to undersigned in NC
meeting held on 10.10.1g.
DL 3,4,5,8,11 of SDL

Specific item of import under plastic powder
1 piece ckd sample of any size

M/S Dynamic Cables
The proposal belongs to Dlpp but was ginen to undersigned in NC
meeting held on 10.10.18.

2,4,6,8,70,1,2,I4 NET + 2 % Wastage Claimed by firm

M/S GANGES INTERNATIONAT
The proposal belongs to Dlpp but was ginen to undersigned in NC
meeting held on 10.10.18.
DL 2,3,5,11,15 of SDL

M/S APL APOLLO TUBES
The proposal belongs to Dlpp but was ginen to undersigned in NC
meeting held on 10.10.18.
DL 11OF SDL

Justification for importof CR coils at L to 4 of import



Case no. 98

Lisc.No.

......52 96

dt.03.01.18

Case no. 108

Lisc.No.

......8134

dt.16.01.18

Case no. 110

Lisc.No.

......2721-

dt.2 2.01.18

M/S KHK PRESSINGS AND FORGING

The proposal belongs to DIPP but was ginen to undersigned in NC

meeting held on 10.10.18.

DL 3,5,11,11(a),15

M/S JUPITER INTERNATIONAL

The proposal belongs to MNRE but was ginen to undersigned in NC

meeting held on 10.10.18.

DL Detailed calculations of RM required with justification and

supprting documents.
Use of each RM in manufacture of EP

M/S GESSMANN CONTROLTERS

The proposal belongs to MeitY but was glnen to undersigned in NC

meeting held on 10.10.18.

lmport aty.
1 To be deleted

2to84 GN 4

Sample not allowed

No wastage

No spares to be allowed for import

Qty. in M.T. wherever appearing to be changed to Meter

M/S KEI INDUSTRIES

The proposal belongs to DIPP but was ginen to undersigned in NC

meeting held on 10.10.18.

Case No.96 was decided on comments of DIPP and same comments
may be applied here.

M/S APAR INDUSTRTES

The proposal belongs to DIPP but was ginen to undersigned in NC

meeting held on 1.0.10.18.

lmport Firm has claimed nil wastage.All items may be

allowed on net to net basis with accounting clause

Case no. 129

Lisc. No.

......5722

dt.27 .o2.t8

Case no. 139

Lisc. No.

......0050

dt.23.03.18

iJ* rr.. +p*.'-l
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Department of Industrial Policy & Promotion
(TS Section)

Subiect: M/s KEI Industries Ltd - AA No. 0510404280 dated L3.\0.20L7 - Reg.

Ref.: DGFT No.: 0 1/B 1/050/003 5 7 / AM-IB /DES-? / 402 dt. 3 1. 1 0.20 18

The above referred Advance Authorization may be ratified as under:

Net weight of the export items may be specified.

Quantities of import item at Sl. No. 1 viz. Copper Wire Rod/CC Rod IEC Grade)/Copper
Cathode (99.99o/o Purity)[Electrolyte grade) may be allowed as 1.01 Kgs./Kg. content in the
export items at SI. No. l to 29.
Words "Semi Conductive XLPE Compound" may be deleted from the description of import
item at Sl. No. 2 and quantities of XLPE Compound of relevant grade may be allowed as 1.05

Kgs./Kg. content in the export items at Sl, No. 18 to 29.

Quantities of import item at Sl. No. 3 viz. PVC Resin may be allowed as 1.05 Kgs./Kg. content
in the export items at Sl. No. I to 29.

Quantities of import item at Sl. No. 4 viz. Antimony Trioxide may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl, No, L to 29.

Quantities of import item at Sl. No. 5 viz. Galvanised Steel Wire/G.I. Wire may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 1 to 10, 13, 18 to 27 and29.

(Sundeep Chauhan)
Development Officer

ck^J.a K', 6/.\f ,l"r,lt.oc,?l
Sh. @. FjfEtO. DES-II. DGFT
DIPP No.7 /69/2078-TS dated 28/71/2018

１
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Sl_No Export Sl.No lmport Sl.No Otv UOM CIF In Rs CIF In(Foreisn Currency) Amendment Type

1 l 1 99990 Ⅵ T 5516500.00 85000.00/US Dollars Ⅳlodined

J'ota 5.516.50000 85.00000

η″く /13■
77頌
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マlo中 凋十d― ‐23可 群FL ttJ4くl可0404

動 靴 鵡 闘

論 : 〕f)耳
―

―Ч可 豪00510404960tお 1市 15。 12.2017:お 民師印町 辞 曾f沖叉r_

m)や 晴れれЧHoC… 師蔵 可― |

〕F)耳 
―
―ЧT H0 0510404960 2F市 軍 15.12.2017 希 繭  奮 識  飾

¨ 希
―

倉辞O Чl劇dC W師鉢ri商載富さЧl・df油澪 31.10.2018可 ぅcdく

Ⅲ W町 赫 さ|

2 
…
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輛ヽ |
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@
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iqfl-flfreeron fulqr EqIqR FdrG-*alrf,q
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ク
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Govt' o1'lndia

lvlinistrl' ol Micro Small & Medir"rm Enterprises

Officc of'the Developlnenl (lommissioncr

Meclranrcal Division

`
~立

「
π要考要勇6

観 ё

'l'he nornrs mav be fixed ns fol!c'.vs:-

. Quantilv of export itern may be anrende<i as l000MT as requested by firm'

r pcr.ccrlrage ol lead in inrport product nray be rnentioned as 50.3%.

. Impon may be allowed io. ZOOO MT inclu-sive of 0.6% lvastagc on lead corttent basis'

i rr j:i '\\i!L.s s'irh rhc approl'al of Director (ME)

subJC,11'Att NoS 0ヽ3750281dated.

SI■_1主

`基
壼墜ュニ理型二⊇⊆I」

｀
UdVO■ Ыlawを in New i´ ,Cinl

ll)notc no Tl′ ―13024/21/2016‐ MMM&A‐ DCMSME dated 24.0916

● っ

(K S Sodhi)
AD(ME)

V「→=

一負可́

L
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Qに中 ‖叶d― -23耳 順 ,中引くl可0404

動 呵 → 闘

,いPT: 〕f滉耳赫 ―Ч可甘0 0510405338tお 1可, 12.01.2018希 前 デIF当蔵ドご―

赫 希
呻

笏
竜
辞OЧ :劇 に 岬 中 鋪 蔵 可

―
|

繭
―
―呵 甘00510405338諮乖子12.01.2018希 ■話 辞師貌 籠編

哺口藤奇希
―

群葺o Чl劇 dC W頭師rf誦瀧3き ЧI・df泊澪 31.10.2018研 う。dく

Ⅲ W町 劇dJ司 さ|

2 Ⅳ さ〕粛 哺 腎 計dヨ綸 命 JIJ彊 訂 ― 諭

"輔

慾輔 呼

弔ヽ |

ξdJttф :可輔

(* {urfic 6T-"fl)

3qr5rBtqr+' Blqr aqrqR Jr_orftiqnilq

qta ao .23o61s62

粛 希 昭 総
,

劇61劇ф 睦 師 }

マ凋マモΠユFき
,

箭 阿8同,→ 繭 |

ラ|‖ |12

奇J漁町ぜT3Ⅲ ま 哺に 01/81′50/152/く (H-18′ Qlαф 凋叶da時 日
「
_2/,3η 免司補F22.11.2018
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Govt' o1 lndia

Ivlinistry of Micro Small & Medium Enterprises

Of,ficc of the Developrnent Commissioner
Mechanical Division

Subjept:Arir

r;<rr,:; rvitlt tlrc apllroval of Director (ME)

2409 16

- 1",1-

／

／

／

／

Ihc ttornrs mav be fixed rs fbl!c"vs:-

. Qtrantilv r>f export itern nlal'be antenderi as l000MT as requested b-'- tirm

r PLrrcrir'lt88.e ttf tead in inrporl product nrav bc rnenticlncd as 50'J0l''

. lnrporl ma1, be allowed tor ziroo MT inclu-sive of 0.6%o wastage on lead corltenl

(K.S. Sodhi)
AD (ME)

11)notc no Tl′ ‐13024/21/2016‐ MMM&A‐ DCMSME datcd
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赫 旅 動 Vi―

tttQT c劇 :Ч lく 誦百需掟取‖d劇

マ1¨い月中d~-2誕 躙 ,中引くl可0404

-E厠 ′→ 闘

R準平可: 〕f)耳 赫 一可可耳0 0510405908t薫耳IF 19.03.2018き て撫素
=ボ
「偏当蔵いマト

…

希
呻

笏
竜
辞O ЧHdc甲 中 鋪 漱 可

―
|

繭
―

―明

哺 獅 捕 希

―

辞

弱希w町 爛dJ司 ざ|

お

お

0510405908'F巖わ 19.03.2018 a, 繭  辞 fttRぃて 篠澪オ訂

Чl劇 dC ttU電界瓢〕にT faf泄ば讀
gき Чlしd飾 31.10.2018研 う。dく

2 獅 さ―
~ざ 営 封d耳浦 肴 JIJ硬 ョ ー

論Ⅲ 輔 ― 呼

弔ヽ |

赫 :可輔

(獅 画 精 olфく)

]甲
qllて
,間扁れだキQ「日
'職
RT C● lЧ :く 要 f鎌 lld劇

輛 石訂o :23061562

粛 希 昭 舗
,

J61劇中 睦 師 ,

IT] 「  「 てTRF 「  (r] = 「
: 

「
,

M両 8価,→ 闘 |

ま誦wa〕 ■ .ま れ oW8750/454/マ uJ8/響不 菅爾 命市研
-2/r3ξ t口澪 221■ 2048
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Govt. ol'lndia
Ivlinistrl' of Micro Small & Mcdium Entcrprises

Offi cc ol' the Development Commissioner
Mechanical Division

suttCo■ム本

SL堅 豊 処 ご ⊇ 鯉        山
‖)notc no ll.‐ 13024/21/2016‐ 4ヽMM&A― DCMSME dated 24 09 16

一 可ヽ́

Bふ④
nl ql tr

'l'he ttornls mav be f ixecl as follcws:-

. Quarttitr,ol'exporl itern may be anrendect as l000MT as requested by {irm'

r Pcr'ccrrtaBe of lead in inrporl product nrav bc lnentioncd as 50'-l%'

. lmpon inay be altowed tbr2000 MT inclusive of 0.6% wastagc on lead contenl blsis.

I rr, ':.ri'.i rr itlr ll-rc ;.tp1tror'al of Director (MIi)

(KS.Sodhi)
_AD(ME)

V>′
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Government of lndia
Ministry of Steel
lechnicalWing

subject: Ratification of Advance Authorization No 0310g20156 dated27.03.2018- M/s Chandan Steel Limited, Mumbai.

DGFT may refer to their uo No o1tB1t5ot239/AM-19/DES-2/108 dated30'10'2018 on the subject mentioned above. tn itri, connection, it is informed that therequest of the applicant has been examined and this vlinistry-recommends thefollowing quantityof import taking clue from sloN;-c-s24, c-s15 ano-c-sgs againstexport of 2250 MT and 750 MT Bright Bars made irom Hot Rolled starnless steelPeered Bars of rrc code 7222204,i, Grade 30, & 316 and 1500 MT and 500 MTstainless steel Bars and Rods, Stainless steel round corner square (lrc code72221991), stainless steel Hot Rolled fiats (lrc cooe z22ogogo) and staintess steelwire (lTC Code 72230091) of grade 304 and 316;

ｌ

　
ｏ

Ｓ

Ｎ

Item of irnport

Qtainless Steel me Grade-304
Stainless Steel SCrap Grade-316
Relevant refractOr:es_(priCkS)

壁 19Vatt mOnol性 htt refra償 OH蔓百 爵 而 而 薦

ZirCon NQzzleS&丁 undish Nozzleξ

Relevant special refractorres ( StrrouOs, tflffi
Blocks, Stopper, Nozzles, slide gate refiactory,

20 MT
5 MT

丁he above recornrnendatiOns are howeve:ミ

.ubieCt tO the conditiOn that the companyhas AttDA/OD facilities as c!airned by th(

Deputy l隔

生

Quantity
tO    be
a‖owed

1315 MT

Quantity
applied

4000 MT 3985 MT
2

1330M丁
3

100M丁 100 MT
4 20M丁
5

5 MT
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Government of India

E+€"ikqfr B+{qan*dFr*1t'ilnq
Ministry of Electronics & Information Technology

ブ ジ
〃″g

REMINDER

tl

&:|

Yours faithfutty

Tet:011-24301268
Emall anangia@metty gov in

No 01/81/50/064/AM-19/D[S-2/23 dated 22 05 2018

１

１

１

１

１

節

Date.……..1,11:“ 18……・・

ELECTRONiCS iND:A
Br6.― t Mlll‐●CIIPI

sub: - Apptication for ratification of norms of Advance Licence No. 0510406150 dated
18.04.2018 for export of "Yoke Harness part,,.

Sir,

Please refer to your apptication received from the o/o the DGFT and this Ministry's
letter of even number dated 08.10.2018 on the subject mentioned above requesting
you to provide the fotlowing information to enabte further processing of the proposat.

i Quantity of import item required for manufacturing per unit export product, for
each export product separatety.

ii Justification for wastage, if any.

As no response has so far been received, you are requested to provide the
information at the earliest. ln tieu of the information we may noi be abte to process the
case further. lf the information is not recelved within fiftLen days the case may be
treated as closed as far as this department is concerned.

落

・

(As

…
― ,6趙爺爺誦哺蒻 ,→諮爺 110003

Electronics Niketan,6,C G O Colmplex,New Delhi-110003

Website : www.meity,gov.in

uu[

No.…lКl 膠ヽ 照JPHW

M/s PRIME HARNESS SYSTEMS PRIVATE LIMITED

PRIME GROUP BUILDING,11/5B′ PUSA ROAD
NEW DELHL DELHI

l10005

Copy tO:

Shri Vinod Kumar Kashyap
FTDO′          wrt DGFTID
O/O DGFT
Udyo9 Bhavan
New Dethi
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Ren POEL/ADGFT/GTK/V/AM 18/010
DECEMBER l′ 2018

1｀ liE OFFICF:0ド l｀ HE AI)(;lr・ l'

DES.II SIiCT10N,R00M NO.401,

41｀ ll l'L00R,UDヽ '0(lI夕 HAヽハゞAN
N「 ,ヽVIII′ Hl‐ 110011

1)t,ιll Sil,

SUB: Clal・ifictltioll lbr ratirlcation ofnorllls OfAdvallcc Authorisatioll No.0410164237(it.23.0/1‐ .18
DliS/NO NORMS Irilc No.04/24/040/00250/AM18/Dt.27.02.2018
111C No.0491002246/PAN No:AAACB3083B
CST No:33AAACB308331ZD

l:111)01t ltcnl:Zinc Scrap ScOrc

liXl)Ort itcnl:Zinc 1118oLs

98.5(%)P lll・ ity

Rt、 r  :ヽ′。lIド 1′Ctter vi(lc Filc No:01/81/050/00■ 54/AM19/DES‐ 11/(lated 27.11.2018

1、Fiti1 l t111■ 、,itt tt it, til(11:L)o、 '(1(1lIう ti(),lc(l 、tllDi、 )tt,ヽVじ  llavc l・ ctluil‐ C(l to ltil■ 11、 h tl〕 c(11,tilil、 (H1 /111tl t()lltrilt itl ll■
11111)(う l t it(ヽ lil「ol lヽ tltillctltio:1()l th(ヽ rloF11ド 0'thc A(lvill、 cc ALlthO:‐ istiti01〕 .

1.ヽ′●:li t)|〕 |ビ (1、 c(l tt)inloi111ド ()tl t hilt、 vt・ |ヽ :lv(||)、 )t ill11)()l・ lt'(1こ Hly l・ :l、 v:1lat('「 ittl ti、 illg thcノ tヽivtt!ltic Atitll()||ヽ tlt it,1):ヽ ()
t)=1101(ヽ 1=37(ltキ tt,(1231)42011, 、111ぜ c thtr exI、 ()lt('「 (lcr 11(ls l)に 'C Il(」 :l:lCじ ilCtl

l1111、 ,、 ltヽ
|ム
t、 I tt,｀、じ、、′()til(11lke tり ,,tlFl e【 l(loF tllcヽ 11ld tldvtlil(ic atltlloFlヽ tlt i():110111(,t()11(｀ t｀ ri〕 (I(1/011ハ 11)(|「 1()|lit(ヽ 、、ltil

till thtヽ ll(ヽ Ltゝ :ヽ Sili v t10ctllllCIヽ ts  

―
ltc(l tl(,、 t,|)t11 1()0(|‐ (ヽlll tt,|く |‖ (11v l`)01、 1‖ 1()tllt.、 lllll(,〔 lll(11)1‐ ()Vl(lc tl、 、Vith il、 ()itlt i()l1lo「 1‐ (:(l('elllllミ メthtヽ 、.II(l l(|、 1111i t‐
(キ 11111():i卜 :(ltir)1)

.:｀

1、 t1lllく illド ヽ'()tl,

ヽ
`)t11、

ti til、

|()l‐ PocI′ ENTI:RPRISES l.TD

酬ふIiJ血 鉾‐
MANAGER

Nc、
.′ Nぅ 4 01f!No 319 ValltivarkOttalγl≒ iclh Roo〔 l Nll「1llanlり akkaη  CI｀ Pr〕 r al・ 600 034 1ncla

ph・
91‐ 14‐ 19145154232:1418 Fax'91‐ 44_49145455こ mall nloop0011n v70bSlto i vttW,001111

CIN:L52599TN1938PLC015711

118200.000K=s    ITC HS:79020010

100000.000 Kgs    ITC HS:79011200
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Department of Industrial Policy & Promotion
(TS Section)

subiect: M/s KEC International Ltd - AA No.0310920894 dated 09.05.2018 - Reg.

Ref.: DGFT N o,: 0 1/B t/ 050 / 264 / AM- 19IDES- 2 / 7 98 dt. 3 1.1 0.20 1 B

The above referred Advance Authorization may be ratified as under:

'),. Net weight of the export items may be specified.
2. Total Quantity of import item at Sl. No. 1 viz. Continuous Cast Copper Wire Rod IEC Grade)

may be allowed as 40797.731 Kgs (as applied for) as 1.01 Kgs./Kg. content in the exporr
items at Sl. No. 1 to 30.

3. Total Quaintly of import item at Sl. No. 2 viz. XLPE Compound of relevant grade may be
allowed as 3218.702 Kgs (as applied for) as 1.05 Kgs./Kg. content in the export items at Sl.
No. 1to 30.

,r,"o""kuhan)
Development Officer

si鵠鮒鳳 #蠍πs.=DGFT
DIPP No.7/328/2018‐ TS dated 28/11/2018



t13
Department of Industrial policy & promotion qE

(TS Section)

subiect: M/s KEC Internationat Ltd - AA No.0310820897 dated 09.0s.2018 - Reg.

Ref.: DGFT N o.: 0 1/B 1 / 0s0 / 2T 5 / AM - 1 9/DES- z / Z Z B dt. zs.LO.zOtB

The above referred Advance Authorization may be ratified as under:

1,. Net weight of the export items may be specified.
2. Total Quantity of import item at SI. No. 1 viz. Continuous Cast Copper Wire Rod IEC Crade)

may be allowed as 27442.363 Kgs (as applied for) as 1.01 Kgs./Kg. content in the .*po.t
items at Sl. No. 1to 42.

3' Total Quaintly of import item at Sl. No. 2 viz. XLPE Compound of relevant grade may be
allowed as 3700,310 Kgs [as applied for) as 1.05 Kgs./Kg. content in the export items at Sl.
No. 1 to 42.

0

ll)
(Sundedp Chauhan)

Development Officer

ckJ嗅 ん.(J当 お・ 。イPf
Sh,V義口dコh□urJhJh隠田,HDO,DES‐II,DGFT
DIPP No.7/328/2018‐ TS dated 28/11/2018



Department of Industrial Policy & promotion

r)8

-

ftllr)rc

l')
Y)

(Sunde6p Chauhan)
Development Officer

(TS Section)

subiect: M/s KEC International Ltd - AA No. osto&zogzg dated 10.0s.2018 - Reg.

Ref.: DGFT No.: 0 1/B 1/ 050 / 27 3 / AM- 19IDES- Z / T T 7 dt. Zg.LO.ZOLB

The above referred Advance Authorization may be ratified as under:

L. Net weight of the export items may be specified.
2. Total Quantity of import item at Sl. No. 1 viz. Continuous Cast Copper Wire Rod IEC Grade)

may be allowed as 12924.771 Kgs [as applied for) as 1.01 Kgs./Kg. content in ihe .*po.i
items at Sl. No. 1 to 14.

3' Total Quaintly of import item at Sl. No. 2 viz. XLPE Compound of relevant grade may be
allowed as 1238.025 Kgs (as applied for) as 1.05 Kgs./Kg. content in the export items at Sl.
No. 1to 14.

4. Import Item at Sl. No. 3 viz. PVC Resin may be deleted based on information submitted in the
Appendix 4E.

鯵 降Ч ′胸卜暉
Sh,V燕口d尋艶田露rJhJhttH〕 .FttDO.DES‐II.DGFT
DIPP No.7/328/2018‐ TS dated 28/11/2018
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Departlnent oflndustriaI Policy〔 L Promotion

〔TS SeCtiOn〕

SubieCt:M/S Ekanga FoilⅢ AA No.0810142706 dated 31.05.2018-Reg.

ReF:DGFT No.:01/81/050/00247/AM-19/DES‐ 2/792 dt.30.10.2018

The above referred Advance Authorization lnay be ratined as under:

1.Thequantifyofexportitemmaybespecinedas21000Kgs〔 3500000 Nos.).
2. The import item viz.Alunlinium Foil Reel rnay be anowed as 22050 Kgs. including 5%

WaStage.                                                         

〔sulldee雌 1lhan〕
Development OfFlcer

Sh.Chandra Kant Reddv=Asstt.DGFT,DESⅢ II.DGFT
DIPP No.7/329/2018-TS dated 29/11/2018
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Department of Industrial Policy & Promotion
(TS Section)

Subiect: M/s Ekanga Foil - AA No. 08L0L427O7 dated 31.05.2018 - Reg.

Ref.: DGFT N o.: 0 1/B 1 / 050 / 00248 / AM-L9 / DES-? / 7 93 dt. 3 0. 1 0.2 0 1 B

The above referred Advance Authorization may be ratified as under:

1. The quantiff of export item may be specified as8712 Kgs (1320000 Nos.).
2. The import item viz. Aluminium Foil Reel may be allowed as 9147.6 Kgs. including 50/o

wastage.

Sh. Chandra Kant Reddy. Asstt. DGFT. DES-II. DGFT
DrPP No.7 /329/2018-TS dated 2911.1/20L8

I
,T,)

(Sundeep Chauhan)
Development Officer
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Q1r1631.10.2018

Sublect: - Ratlflcatlon of norms in terms of Pare 4.7 ol HBP (vol 1l in resPect of Advance

Authorltatlo.r o. 101m59417 dated 29.02.2016 issued in favour ot M/s FCI OEN

Connectors hd Kerala.

Reference DGFT O. M NO. oLlSt/50173/AM'77loEs'2/a dated 14 06 2016 vide which

comments of MeitY have been sought on the above mentioned application of M/s FCI OEN

Connectors Ltd Kerala for export of "Connectors".

2. The FoB value of export is Rs. 4,28,40,000.00 (USS 6,25,315'79) and CIF value of

import is Rs 3,66,65,589.26 (USS 5,36,046.53).

3. The application has been examine( in the Ministry of Electronacs and lnformation

Technology from technical angle. The item$ proposed for import are essential to assemble

the export product.

4. lt is observed that, in the Foreign Trade Policy, 2015-2020, the wastage norms for

manufacturinS of gold jewellery has been prescribed. However, no norms have been

prescribed for gold platin6. The SION norms K45 prescribes the wastage norms for liquid

gold is 2%. Accordingly, 2% has been recommended for precious metals like gold and

palladium. The wastage norms for metal sheet have been recommended as one third of the

wastage claimed by the party. Further, Ministry recommends ratiircation of norms of

advance authorization as per Annexure'A'.

(Saurabh Ranian)

Scientist'C'

Phone No 24301764

Ema‖ :saurabh ranね nOmetv貪ov in

Shn S K Panigrahl F「 DO′ 0/o DGFr,UdY08 Bhawan′ New Delhi
DIT u o No 17{27ソ 2016‐IPHW Dated 31 10 2018

之
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Annexure'A'

lmport item

oEovt I lt ll\, anppFR qTRIP

uoM asin
DGFr

ilcense

Qtv app:iα‖n

DGFr
ary

recommended
Sr.No.

Kgs 7,011.52 4′524.16

1

405912

Grams 8′ 640.00 7′344.00

2 Kgs 27.68 27.68

3
Ltrゞ 39。 97 39.97

4
Ltrs 29.24 29.24

5 Ltrs 46.50 46.50

6 CH0387G/GOLDLNLVL Nlし LヽL iV:ハ ■ヽ Ltrs 62.73 62.フ 3

7 123393/2019 NF ACIυ

7n日 Rヽ口 InHTNFRイ 60LD PLAT:NG REPLENISHER SOLUT:ON Ltrs 4.06 4.06

8 2∞ い

"力

ULU N:"― ′~WIυ ′υ VV Vい ■V● ●
■
■―
ニ ニ ニ
====ニ

ニ T===7t===■ ___^ハ ー ●‐

Ltrs 10。 14 10。14

9

石百b10063344{PALLADIUM REPLENSHERI PALLAMETttM 500 NLKヒ
LしUNしKL:Kハ

(10助 動日叫 Grams 4.24 4。 24

10

A「
^`r●
‖rilr● nヽA:lAA■ ●T TA■ 民nn RFplFNISHER

Ltrs 2.41 2.41

11
Ltrs 8.92 8.92

12 oo010063341 lF                                   . .

嫌も

GOLD PLATING SAL丁 (GPC)200019241

135759ノ NICKEL ANODE SQUARE

ip S01t,丁 10N



l*.qtu fr+dr, o,t * gfr qlqfr€, d ftd- r t ooor
Elcctronlca Nlkearn,6, C G O Compl€r, New Delhl-|10003

Webslte: wwr.melty.gov.in

u、日[ 1718)/2017‐lPHW
NO…….… .....●●●●●……●●…●
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MIIlistw oF Electrollics&Informatlon Techllolo9

SubieCt:‐ Ratlflcation of norms:n terms of Para 4.7● f HBP(Voi l)ln reSpect of Advance

Authori2ation No. ■0■0059623 dated OS.10.2016 issued in favour o「  MノS F0 0EN

Connectors ltd κeral● .

Reference DGFT O M N0 01/81/50/487/AM‐ 17/DES‐2/437 dated 05 01 2017 vide

which comments of MelY have been sought On the above mentioned applicaJon of M/s FCI

OEN Connecto「 s ttd Kerala for export of″ Connectors″

2    The F08 value of export is Rs 4,63,09′ 50000{USS 7,01′ 12793)and CIF value of

import s Rs 4′ 08′32,30877{USS 6′ 02,69090}

3     The application has been examined in the Ministry of Electronics and information

Technology from technical angle The items proposed for import are essentiai to assemble

the export prOduct

4.     :t is observed that, in the Foreign Trade p。 ‖cy′ 2015‐ 2020,the Wastage norms fOr

manufacturing of go!d ieWe‖ ery has been prescribed However′  no norms have been

prescribed for gold plating The S10N norms K4S prescribes the wastage norms fo「 liquid

g。 ld is 2% Accordingly, 2% has been recommended for precious metals llke gold and

pa‖adium The Wastage norms for metalsheet have been recommended aS one third ofthe

wastage claimed by the party Further,Ministry recommends rat ncation of norms Of

advance authori2atiOn as per Annexure`A'

(Saurabh Ranian)

Sclentist'C′

phone No 24301764

Ema‖ :saurabh ranianOmeltv goV in

Dated 31 10 2018
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Annexure 'A'

く

'

Lic.No.10■0059623

Sr No lmport item

UOM as

in DGFT

!icense

Qty applied in

DGFT

Qty

recommended

1 A loy 190′ SHM Sた e:0 178mm thick X 17 8mm width SerylHum Copper St● p(10126759) Kgs 7′ 18681 4.63424

2 Gold Plating Salt(GPC)20∞ 19241(3PLAU200) Grams 8,85600 7,52760

3 11136444/135759/CH0776A Nickel Anode Square{3PIN!318) Kgs 2838 2838

4 123403/2026 N F TIN(3P:TL427) Ltr 4097 4097

5 CH0388G/Goldeneve nickel Conc/PrOduct Code:405911(3PIN:304) Ltr 29.97 2997

6 CH0388G/Goldeneve nickel Makeup Solution/PrOduct Code:405912(3plN1304) Ltr 4766 4766

7 123393/2019 N F Acld{3PITLA428) 6430 6430

8
200039398 0LD N:3544700050 FB 7000 Brightner(Gold Plating Replenisher Solution)

〔3PIAU227
Ltr 417 417

9
OCX110063344{piadium Repienisher)Pa‖ amet‖ 500 Nickei Concentrate(100/Gノ LNl}

(3P!PD00)
1039 1039

10 GALDENSV70(3GALDENSV70 Kgs 435 435

200039359 01d N:3542731050F870008a:ancer(Gold plating Replenisher)(3P:AU224) 247 247

00010063341(Pa‖ adium replenisher)Pa‖ amet rH 500 Replenisher(3PIPD005) Ltr 914 914
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Governmellt of lndia

鎌 響 ¶飛 浦齢 赫
Ministry of Electronics & lnformation Technology

uul

E+€1'f{fl fr+ffi , s,fr fr efr 6ffiffi , d ftd- r t oooa
Electronics Niketan, 6, C G O Complex, New Delhi-110003

Website : www.meity.gov,in

No"""""""--"'Ifl4)/2b16-t pHW
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subject: - Ratification of norms in respect of Advance Authorization No. 0410161005 dated

10.09.2015 issued in favour of M/s ZTT lndia Pvt. Ltd.

Reference DG FT O. M NO. 0u8u5ol3 29 / AM-16 I DES-L1/1 14 d ated 20.01.2016 vide

which comments of MeitY have been sought on the above mentioned application of M/s ZTT

lndia Pvt. Ltd. Chennai.

2. The FOB value of export is Rs. 11,378,367.00 (USs176,320.00) and clF value of import

is Rs 7,23r,223.O9 (USs 112,373.30).

3. The application has been examined in the Ministry of Electronics and lnformation

Technology from technical angle. The items proposed for import are essential to assemble

the export product. Ministry recommends ratification of norms of advance authorization as

per Annexure 'A'.

にaurabh Rattan)
ScientiSt′ C'

Phone No 24301764

Emailisaurabh ranhnOme■ v gov in

Dated 24 09 2018
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Shn S K Panigrahi′ FTDO,○/o DGFT′ Udyog Bhawan,New Delhi

DIT U O No 17(4)/2016-lPHW
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